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Shri Babulal Balmiki & three others

CENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATI BENCH ::: GUWAHATI-S.

0,A, NO, 275/95

Ty gy s —

CTURUTRT.

\A

Mr.Adil Ahmed.

VERSUS

Union of India & Ors.

o ntw. .y

Mrosog-li : Sr.C.G.S.C.

DATE OF DECISION

(PETITIONER(S)

‘ADVOCATE FCOR THE

22=2=96

PETITIONER (S)

RESPONDENT (8)

AY

ADVGCATE FOR THE

RESPONDENT

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI, VICE=CHAIRMAN
THE HON.!'BLE SHRI G.L+SANGLYINE, MEMBER(A)

N

1.

(s)

Whether Reporters of local papers may be alloued to

sece the Judgment ?

To be referred to the Reparter or not ?

Whether their Lordships wish to see the fair copy of {

the judgment ?

Whet her the Judgment is to be circulated to the other

Benches ?

Judgment delivered by Hon'ble

VICE=CHKIRMAN

‘

3




N

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No0.275/95
Date of Order: This the 22nd Day of February 1996.

JUSTICE SHRI M.G.CHAUDHARI, VICE=CHAIRMAN
SHRI G.L.SANGLYINE, MEMBER(A)

Shri Babulal Balmiki & three others.
Office of the G.Es 868 B.WeS5.C/0.99 AP0,
By “dvocate Mr.”'dil “hmed.

.Vs- "

l. Union of India, represented by the Secretary Vefence,
Govt.of India, New Belhi.

2. The Garrison Engineer,868,E.W.5.C/0 99 APO.

. A
By’ Advocate Mr.S, 1i, SreCeGeS.Ce

i

CHAUDHARI J(VC):

1. This is an application filed by four applicants
who are Civilian Yefence Employees serving in Nagaland.

They belong to Grbup ‘C'. They claimed Special Duty

Allowance, Special Compensatdry (Remote Locality) Allowance

House Rent allowance and Field Service Concession from
' respective dates as mentioned;fhe contentions raised in
the Memorandums and orders issued by the Government of
India from time to time on which reliance is placed in
v support of the respective claims are the same as ﬁﬁgfé
 the subject matter of O.A.No0.1247/95 decided on 24=8-95
by tﬁis Tribunal.

2. The respondents resist the applications and

have filed a written statement., For the reasons’discusseé'

in order on O.A. 124/95 which we adopt in support of this

order we are inclined to pass similar order és regards

contdg .
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the claim for SDA, Special Compensatory (RL) Allowance

and Field Service Concessionallowance.

3. ﬁh %@r as House Rent Allowance is concerned although
the beﬁefit of the previous order will be available to the
applicants and exception is to be made in view of paragraph
5 of the written statement in respect of such of the |
applicantd:: who have been allowed to construct temporary
House on Pefence land providing electricity and water

free of cost and are not staying in single rent free
accommodation. That question will have to be resolved

on the basis of the terms on which the above facilities
have been extended and whether the benefit of House Rent
Allowance should be available to them or not will have

to be left opég}ﬁécided by the appropriate authority: s

of the respondents. It is made clear that tie such of

the applicants who have not ngiiégka—gsi;;e above faci=
lity:u will be covered by the order for payment of House
Rent Allowance.

In the result following order is passede.t

ORDER
(A) Odk. 275/958
1) It is declared that SDA is payable from

applicantse.
1-12-1988,subject to following clause to the/

ii) (a) The respondents are directed to pay only
to such of the applicants who were appointed
outside the N.E. Region but have been posted
in N.E. Region Special (Puty) Allowance(SDA)

with effect from the date of actual posting
in Nagaland on or after 1~12-1988 as the
case may be in respect of each applicant
and continue to pay the same so long as the

concession is admissible.

(b) *rrears from the date of actual posting in

Nagaland on or afterl<%2-~1988 upto date to

Até%:///’ contds#



be paid within three months from the date of

receipt of copy of this order.

1i4)7 (a)

v

(b)

(c)

iv) (a)

(b)

It is declared that scA(RL) is payable from

1-19-1986, to the applicantse

The respondents are directed to pay to the
applicants SCA(RL) with effect from the date

of actual posting in Nagaland on or after
1-10~1986 as the case may be in respect of each
applicant and to continue to pay the same so

long as the concession is admissible.

Arrears from the date of actual posting in
Nagaland on or after 1~18-1986 upto date to be
paid within a period of three months from the

date of communication of this order.

It is declared that FSC is admissible from

1=4=1993.

The respondents are directed to extend the FSC
to the applicants.in the prescribed manner with
effect from 1-4=1993 or from the date of actual
appointment as the case may be in respect of
each applicant upto date and to continue to
give the same so long as admissible.

It is declared that HRA is admissible as indi-
cated below except to the applicants who have

v
been the extendedﬂfacilities to construct tempo-

‘rary houses on Yefence land providing electricity

and water free oO0f costse

In so far as the'applicants who have been
extended the above mentioned facilityes the
question as to whether they are entitled to
get the benefit of HRA under this order from

the date on which the facility has been exten-

ded shall be decided by the appropriate authority

contdyg
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(b)

(c)

. (a)
- |

(e)

of the respondents in the iight of the terms
on which the facility may have been extended.
The respondents are directed to pay HRA to
the applicants at the rate as was applicable
at—the rateas—was—applicable to the Central
Govefnment employees in B,B-1,B-2 class
cities/towns for the period from 1-10-1986
or from the actual date of appointment as
the case may be in respect of each applicant
upto 28-2-19Qi and at the rate as may be

applicable from time to time as from 1=3-1991

‘upto date and to continue to pay the same at

the rate prescribed hereafter.

“rrears to be paid accordingly subject to the
adjustment of the amount as may have already |

been paid to the respective applicants during

the aforesaid period towards HRA,

Future payment to be regulated in accordance

(o] anta-a) v i)
with clauses(a) abo&z.

Arrears to be paid as early as practicabl, but

: ,nét later than a period of three months from

the date of communication of this order to the

3

respondents.,

The :original application is allowed in terms of the

aforesaid order. NoO order as to costs.

MEMBER (A)

(MG« CHAUDHART)
VICE~CHAIRMAN B
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In the Central Administrative Tribunaliy
Guwahati Bench at Guwahati
GoANC, 248 27%  CF 1995
Shri Babulal Balmiki and ors.
«e« Applicants.
_Vs -
Union of India and others.

ees Respondénts.

INDEX
Sl.No. Description of Documents Page No.
1. Application : : o 1 4o |1
'29 SoDcAo as pe‘r MemO.NO.ZOO14/3/83-E—IV ‘ ‘Eb\l‘—;
Govt. of India, [linistry of Expenditure 2 '
New Delhi dated14 Dec 1983(Annexure-I1)
3, H.R.A. as per Circular No.11013/2/86-E-I1 1¢-b (3
‘ (#1) 23-9-86 issued by Govt. of India .
Ministry of Finance(Dept.Expenditure)
New Delhi 23-9-1986(Annexure=2).
4., Judgment & order of U.A. No.48/91 dated |4+p 2
26.11.93 (Annexure-2(i). ‘ 3
5. Special Compensatory (Remote Locality)
as per letter No,16037/R/A2 Hd 3 Corps 24
- (Annexure=3) i \
6. Letter No. SB/37269/AG/PS3(a)/166/D/(Pay) 245+ 35
dated Sercés dated 31.1.95(Annexure 3(i)
7. Field Service Concessions vide letter No. ¢4 27
16729/004(Civ)(d) 25th April 1394
(Annexure=~4)
8. Photocopy of Office Memorandum issued .
Jt.Secy.to the Govt, of India(Annexure~5) 38 Yo [fb
9. Judgment and Order dated 19.12.94 passed

Filed bg/l _
.t ;g &ayﬂaa

Advocate.
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In the Central Administrative Tribunal ~
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A

Applicatien under Sbction 19 ef the Central
Admini strative Tribunal Act 1985

Case 0.4 No, 275  of 1995,

BETWERN

MES /24361 Shri Babulal Balmiki , Safaivala.
MES/8 243628 Shrd Supratish Sgrker, Valveman

W/0. MED 220245 Late T™la Dhar_i, Valvenap Bete e

Mg, KM{AW

W/0. MES 220124 Late AJit Suklsbadya, SK €rII,

- Rekne Gkl

______Applicantao

in the Offlce of the ®.E. 868 EWS,
| C/0°99 AP.O,

--vs-

Unien of Indig and Others

' Respendmnts

Details of the Applicants 3
i) Name of the Applicants ‘e

i1) Designation & Office s

MES/24351 Babulal Balmiki
& 3 ethers. '
Safailwala,

Office of the ¢.E, 868
EOWQSO C/OO 99 A‘POOO

Parti%ars of Resmndent te

1) Name and/er designation 2
of the Respondents.

l- Union of India,
' Tépresented by the
Secretary Defenee, Govt,
¢f India, New Delni.
Contd, .p/2,



3.

\'4

2‘ The Gﬂ.rriSGm mgin@er’
868, E.W.S._C/0. 99 APS.

Particulars of the Order against
which the applicatién is made s~

‘i) | The application is made for non-implementation of-
. Memo. NO, 29014/3/83-17 Govt, of India, Ministry

of Expenditure, New Delhi and 0.M., No. 4(19)/83/D ,
Civil-I dated 1l-1-84 regarding payment of S.D.A.
(Special Duty Allowances) for civilian enployees.

" -
i1) Non-inplementation of Scheme of H. R.A. (House Rent
’ Allowelces) at the rate of 15% oﬁ'_the'mohthly Salary
as pe; c.iiréular No, 11015/2/86-E.II(B) dated_zé.s.
86 1ssued by the Government of India, Ministry of
Finance (Department of Expenditure) New Belhi and
Hon'ble Central Admini strative Tribunal Gauhatl
Bench Case No. 0.A. No. 48/91 Judgment and Order

‘datea 06-11-93. - -

1i1) Non 1nplenentation of Scheme of Scheme of Special
' Compensatory (Remote lecality) Allowances to Defence

Department:Ciivilian employees as per letter No.
16037/P/42 HQ 3 Corps (A) €/0. 99 AP). issued by

the under Secretary, (Defence) to the Goevt. of India
and as per Govt. of India, Ministry of Defence, /
New Delhi Letter No. R/37269/AG/PS3( a)/lGS/B(Pay)/Sly
Servi cas) dated 31-1-95

iv) Non-implementation of Schemes of field Service
" Consecessions to civilians/employees of Defence

Service contained in letter No. 16729/0RG4 (Civ)(d)
dated 25th April 1994 isgued. in persuance to @ovt.
CQntd. OP/;
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letter No. 37269/A4/P8 3(a)/D(Pay/Services)
dated 13-1-94 with effect from 1.4,93.

‘4,  Jurisdiction of the Tribunal s

The ippliééﬁiéifurther'dééléré'that the subject m
‘matter is within,the Jurisdiction of the Tribunal."

6.  Limitatien : o |
» The applicants further declares that the application
is within the limitation prescribed in Section 21
of the Administrative Tribunal Act, 1985

’ 6 Faggs of tge Case , .
| The facts of the Case in brief are givan belew 3=

" 6ele That your humble applicants are all Indien Citizen

‘as such they are entitled to all the right and
priviléges gauranéeed under the Cbnstitution of
India. The applicants are all civilian émployees

~belong to Group C and they are serving in the Defence'

o - ) | Department since a long time, Some are working

. ‘ since 1963, some are from 1964, some are fron 1981

and sone are from 1987 and onwvards. .

6.2, - That the applicants are from outside North Eastenn
Region and now they are serving in different

- capacities gs Central Govt. Civilian employee 1in
Nagaland in the Office of GE 868 EWS/ C/0. 39 A.P.O.
They are serving as Eieétricians, M/Reader, Carpenters
fitters, V/Man, F@M, Pipe Fitters, Plunbers, Mate,

Magdoors, Charge Electrician, Refg. Me chanie and

- Safaiwala etc. Contd P/4

/
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Goéu That all the applicants have got a common grievances.

common course of setion and the nature of relief

.'prayed'fe: is also same and sikilar and hence having
regard te'the faets and eifc&mstances they'inteqd
to préfe: thié instant applieation'jeinﬁly and

| dccordinglj they Crave leave of the Hon'ble Tribunal
to invoke the power of the Hon'ble Tfibﬁﬁal under
Rule 4(5) (a) of the Central A&ﬁiniétratiﬁe Tribunal
(Procedure)Rules, 1987,“rhey alse crave leave of the
HonYtle Tribunal and pray that they may be allewed to
file this joint petition and pursue the instant -

application for redressal of their common grievance.

6.4, That under the Céntral Government various orders,
Memos, Clrculars, the Civilign employees serving in
Defence department in Nagaland‘are eligible for |
" certain benefits for invelving risk of life along

with Arned forces, These ciiiiian employees are
finally entitled to the following benefits :=

1) 8eDe Ao (Special'Duty:Aliowénces) under the Defence

Miniatry 0ffice Memorandum GMB1,4(19)/83/0, New Delni

dated 11,1,84 and Finance Ministry Memo No. 20614/3/

83-E-1V Govt. of India, Ministry of Expenditure,

New nalhi (Annexure-l).

11) H.anb (House Rentxﬁllowances)‘ax the ragg of 15%
~en the monthly salary as per Circular No. 11613/2/86- '.'

E-II(B) dtd. 23-9-86 issued by the Government of India,

Ministiy of Fanance (Departmqnt of ﬁxpeﬁditure) New

Delhi, the 23rd September, 1986 (Mnemure-2) with

contd.,;p/s



111)

effect'ffom 1,10.86 Applicants case is covered by the

judgment and'erder'dafed 26-11-923 passed by the Hen'ble
Tribungl Geithati Bench in 0.A. No. 48/91' (Ammexure2(1).

~

Special Compensatory (Remote Locality) allowance to

| Defence DBpartment ci?ilian employee_és per lettei

iv)

6.5,

€e €0

No. 16037/E/A 2 HQ 3 Corpas (&) C/0 99 AP) issued by
thevnnder.SQeretéry (Defences tovthe.eovﬁ; of India
(Anhexure-é) and as per Govt. of India, Ministry of
Defence, New Delhi Letter No. SB/37269/,5/Ps 3(a) /165/
D/(Pay)/Services dtd. 3,1,95 with effect from 1,4,93
éAnnexnre-a(l). | ’

Fleld Service Concessions té' the civilian employees

of Defence Service vide letter No. 16729/004 (Civ) (4)
dated 26th April, 1994 issued by the Director (Mp)

Orge.4 {Civ) (d) for adjustment General Army Head
‘Quarter, New Delhi (Annexure-4) 1ssued in persuance

to Govt. letter No. 87269/AG/PS3(a)/D(Pay)/Services)

- dated 13,1.94 with effect from 1.4,93,

That the applicants being civilian Defence employées

serving in Nagaland which is B Class city are eligible

for the above benefits but uptill now these benefits
pot being entended to the'%pplicants by the authorities
there by Respondents have deprived the appliéants from
1eg1t1m§te-&nesand.as such they have filed this Joint
petition beforé this Hon'ble Tr;budal seeking justice.

That your ‘applicants have all India Transfer 11ability
which is ene of the condition for granting S.D.A.

Contd...p/e,



6. 7.

6.8,

\ %

(Special Duty Allewances) to Central Government
civilian employee. ‘
Annexure=-56 1s the photocopy of the 0ffice

Memorandum is:sued by the Joint Secretary to the
Govt. of India. | '

That your applicants having falled to obtain the
benefits mentioned ab;ave inspite of their repeated
requests both oral and in writing. The applicants are
compelled to file a suit in the Court's of Deputy
Commi ssioner (Judicial) Dimapur, Nagaland being T,S.
No.

That your applicants along with others mimbering 224
filed a Civil Suit No. 265/89 against the Union of
Nagakamd India and others before the Deputy Commissioner
(Judicial) Nagaland, Dimapur praying for decree for
payment of S.Dede, H.RoA., Special Compensatory
Allowences (Remote Locality) allowances. The guit was
contested by the Union of Iridia and otherss In the

said suit the defendants took a plea that the Court

of Deputy Commissioner (Judicial) has no jurisdiction

to adjudicate the above‘ allowance of Central Govt.

letﬁPlOYees and the case 1s to be dealt with by the

Central Administrative Tribunal Guwahati Bench. The

Deputy Commissioner decreed that suit vide judgment

and order dated 19.‘12. 94 giving a direction to Union
of India and others_‘ to pay Special Duty Allowances,

Special quhpendatory (Remote LOcaliﬁy allowances)

House Rent allowances by the Respondents,

Contd. L ¥ J IP/?.
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Anpexure=6 1s the photocopy of judgment and order
dated 19-12-94 passed by the Deputy Commigsioner
(Judicial) Nagaland, Dimapur in Civil Suit No.
256 of 1989,

6.9, That inspite of the aforesaid decree the Respondents
are not paying the decrsetal amount to the applicant
raising a point that the sald decree being a Nullity
having no jurisdiction to pass the decree by
entertalning the suit. The Respondents are not bound
to implement the illegal decree.and as such the
Respondents are not bound to pay the above benefits

to'the applicants. The applicants are not going to
execute the Decree passed in Civil Suit No. 255/89 of t

the Deputy Commissioner (Judicial) Nagaland.

6010, That your applicants beg to state that they having
fulfilled all the terms and conditiens of 8.D. A.,
HoRedey Special compensatory (Remote Locality allowance
filéd'allewances and other allowances as admigsible
as Central Govt., employees serving at North Eastem
Region particularly in Nagaland, they are entitled

to above mentioned benefits.

7e Reliefs sought for.:

Under the facts and elrcumstances narrated above it

is prayed that the Hon'ble Tribunal may be pleased _
to direct the Respondeﬁts particularly Garrison Eagimae
Engineer 968 ' 869 Ews Dimapur Nagaland to pay the
following finanelal benefits, s

i) S.D.As as per Memo. No. 2001{/3/83—E-IV Govt, of
India, Ministry of Expenditure, New Delhi and O.M,

cantd. *e .P/s.



No. 4(A)/8$/D New §e1h1 datéd 1l4th December, 1983
with effect from Nobember, 1933.

ii) H.R.A. as per circular’No. 11013/2/86-E=-1I(B)
1ssued by the Govt. of India, Ministry of Finance
(Department of Expenditure) New Delhi, 23rd Sept!86

and Hon'ble Central Administrative Tribunal Guwahati
Bench 1n 0. A, No. 48/91, 0.A, No, 124/95, O.A. Fo.
125/95 judgment and order dated 26,11.93 and 24.8.95 wi”
with affect from September, 1986,

'111) Special Conp;ndaﬁprym(nemotg Localitj) allewance
as per letter No. 16037/R/A2 HQ 3 Corps (a) c/o.
99 4PO. dated 6.3.1995. Lssued by the H.Qs 3 Corps (A)
C/O.’99 AP) repreducing the letter as bér‘@evt. of
India,vMinistry of Defence, New Delhi létter No.
B/37269/46/PS 3(a)/165/D/(Pay)/Service dated 31.1.95
with effect from 1.,4,1993,

- 1v) Field Service Concessions vide letter No. 16729/
CC4(Civ). dated 25-4-94 issued by the Army HQ., New
Delhi onthe basis of letter No. 37269/ A¥/PS3(2)90/D
(Pas/Services) dated 15.1;94 with effect from 1~4.l993.

v) To pay the costs of the case to the applicants.

vi) That any other relief or reliefs that may be
entitled to the applicants.

8. @rounds and legal Provigiong :
8.1. For that the appliéants'ﬁéing civilian employees

serving in Nagaland and being attached te Armed Force
. are entitled to all the financial benefitgs mentioned

Contd...p/9,



842.

8.3

8.4.

" above under the varieug scheme, letter, circular etc.

For that there is no justification im denying the

sald benefits to the applicants and the denial has
resulted in violation of Articles 14 and 16 of the

Censtitution of India as such as other similarly
situated employees have been granted the said benefits.

Fer that the applicants having fulfilled all the
criterfa lald down in the aforesald memoranda towards
granting of S.b.A.,‘H.R.A., Special Compensatory
(Remote Localify)'allowénéa,'Field Ser¥ice COncessiéns,
the Respondents camnot deny the same to the applicants

without any jurisdiction.

For that it has already been conclusively held by
éhis Hon'*ble Tribunal in ether cases that the applice
ants are entitled to the sald benefits and thus the
Respondents ought to have pald the said benefits to
the applicants on their without assisting upon the

| applicants to apreach any Court of Law.

8050

Be 6.

For that 1t is settled proposition of law that when

éame principles have been laid down in given cases,
all other personal who are similarly situated should
be granted the said benefits without requising then

to approach any court of law.

For that the applicants having been denied the sald
Benefits without any reasonable excuse and without
effording any epportunity of being heard, thefa is
violatién of the prineiple of natural justice and

accordingly preper relief is fequired to be grante&

to the applieants. -
Gontd. oe oP/lO.
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Det 1s of edies e ted
That the applicants declare that they have availed
of all the remedies available to them under service

rales etc.

‘Mg ter_!' ng't pending with gx -Ceugtg etc ¢

The applicants further declares that the matter
regarding which this application has been made 1is
not pending before any cour,twof» lawv erv any authority :

.. er any etherBenéh of the Tribunal.

1l.

‘ Qetggls of Inge;

art:lmlggs of the Bank D;aft/I.P 0. in resgect of

agpli atien fee t»

2, Name of Issuing_Post Ofﬁc_e t= Goasolli.
3. Date of issue of I,P,O, := 13, 12q§ < |
4, P.0, at which payable - 'AGu | L

'

In Index in duplicate containing the detalls of the

" documents to be relied upon is enclesed.

List of enclesure - As per Index.
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YERIFICATION

1, MES 243561 shri Babulel Balmiki the spplicant
No,_lwserving as Safaiwala under &arrison Engineer,
868 EWS, C/0. 99 A.P.O0. Dimapur, Nagaland do hereby

_verify that the contents from 1 to 13 of the application

are true to my knowledge and belief and I have not
suppressed any material facts. -

ma I sign this Verification en this ___ g th

. da& of December, 1995 at Guwahatd.

W VAL-) _

ARW
51512 Qture » ( BAB

koK
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7 o 29514/VB3- BV Govt Of 1cdla o
(™=~ " pin of Expir : .A'“qu V-
b Y P QUi .-w.a--r-.-“m-q.m

'fl Min of Nyt OM Ko 4(19) /8130 Ney Dolt:d, tho latt Dec 83 | \

L2 11‘3,9_'5' atxal GovE eugvll L fa L 18 abrl il sl

-

Gubjects f.'.lélﬂ“tif. pees and facilytie [Or_lull’ JOLC TR,
15 . . ;

§ypitorym of ghy borth Ea.Loin ¥ bz drmeyiiet
tpeca.efe |
g% The ared fOY sttracting and rotaining tha pervicse o 4

scnpitert qtticers £0F gogrvice fn the tiorth Cegtrm Reglion
corprising the sttes of Asant, Meghaliyn, Fondpur, Negslund

and TedirXs b ad the Uplon! ter ritorics ot Apuncchal Predenh
il isas g I L Lesn engeging tue sttention ol the Gowt for
goae time, ITha Govt hal eppointol a compictee vader L2

chel man atdo of Secretery, departmont of parronrsl ol
arinistrative refomo, to review ttp @isting allowxlos

il freilivies a‘rdisnible to the vacious catagories of
civilign Ceatral Yout eaployets gerving in thic yegion and to
¢y ot gultble emprovement, Tha rocoonondationd of tha
corritsta bhava héen caet\ly considarcd by the Govt snd the

, wcwwﬁnt ig aow plégeed to decldr &1 (2lioMpi=

(1) Tequre.ef pusinydeputstices |
Thare will be a fixed tenure ol posting oo 3 yTs

ot atime tor officers with servios ol 1) ym & 1oz ard
of2 ym ok u time fOX oficors with moko thoa 1D yrs of

gorvic. « Periods of lewe, traintng, ctc. In cmes of 1% Auyd
per yo-r w1l ba exclulod in counting th: temupa pariod

.of 2/3 yupra, Offioctrs, OB completion of the firxal tecdnra

of service nent fonel phove, may be con-Licrel) for nusting to
e otation of thalr choiCe a8 for @ mcribls,

ahe pariod of derutstion of th Central Covt anployads .
to the atatea/union erritories of the torth gutorn Raglan .
uill gensrelly be €OF 3 years which ¢on b0 o5 .otle) in excertionael |
csios in exdgenxties of piblic serviccs oo woil oo vhen the '
anployeep conco rad {8 prepared tC sty longe he diazille
@c ut stion allouwances will elso be continue . be paid du’ieg
the portod of dcputac!ton of extexed,
(11) welcntags for Ceateal Coputaglon/teatnla. ehios |

r0d_scecta) mantlion fn gontident il roomig.

+ e . il e

satisfoctory prrforeances of Qutien .for Lhe preacritsd
t.nure 11 tHe Nolth Kmte ehinll boe given due cecpgniton !

in the cane Oof eligible ofttce rn 1n tis - eter Of b

{4)  Prootion L Codrs ponto: : ¢

. i

(b)  Oggutation to Central trmuro jo te, rnd
(c) Coursee of trainieg &Broole

| ‘ \N@";G e

pie



EN

‘4n
25 pey beselexed

PP

)

< e
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) :
- 'f-"' e general raquiremant of at
~ s coiTe post betweon two Contral tonurs doputation

L4

, .80 two_years in dagerving cocos o!f metitotrious
service in the Mogth Easte.

A spocifiq entxy shAll be mede 40 B of gl arployees
who rondered 8 full teaure of service in thy lorth Kentem
Region to that e fdct. | .

e v —— A e 4 2 -

!

- (ﬁ{)'gpocthgl (outy), Qnaumcesa-

P e A

. Contzral GpvE civilisn ctuploiua yho have A1 Indis transfer
14gi1aty; w1l he gr ot = a special (Tuty) Alloumice at the rate
ot;,,zs-iv!t.cmu.voi basic, pay subject to 2 ceiling of ® 420/

pos ting to &0y stetion in the Kort fastern Reglon

ptt.l?xtbson
- spch Of those ¥mp o8 o are eyt (rof P nt of income
t 841

L4 o

ax will, however not cufiblo for this speciol (Duty) hllowanceEre

ppecinl. Outy): allowances v 11 be in odiition tO r~OY speclal

pay:end Jor deputation (Auty) Allowsncce alresly being Jrawn ' .

s ibf it tQ the conditod th&gl Abuty) |
.14x0 special compenset Xy crote 1ccality) M) lowances

caalgruct%'on allowences and project Allowanceés uil be Arawn

sepotiEelys’
. '\/(1?) specisl compgnsatory 21 1. ances

- aseop_rod Machelzra. - |
“"qhe rats of the Jllowaoces will be 5% of basic pay sUhIEt
to a‘pt_nia@-'ot u /- po dwmisgible tO all erpluoyess o thont
., im0y O 3imik, Tha abovVe allounsnces will be sXaiss iblO wita -
i Aﬂﬁﬂgtz.ltm.l_.7o92 {n the casc of Ansofle

b

g - Rmipug
W‘

ha rakes of d11wmcm‘ will D" r.) iows {OF the -
~ uhole of Henlpuf i=

T2 ey apto 13 2 o/ b 4 Fhe

.

‘3\":”{.' \..' -..;..‘A o W R : _
Lt T LT  "'pay upto & 2 e N 15% of basic pa¥ subj ect &

RURR TP

maximxa 2£ 3 15/ = W% !

PPN D TELPYED | |
The ratos Lf the alouncos will ba ®w - 1lous So
(a) DEficult ared .« 95 of pay sabject to s miaim-
o ‘0l * H= i a3 DEXIMUD of 1,
t- 195/= %4

-5 40/ P . !
- - 15 O° b ic pay, uub‘ect'
w0 a naciram .of & 189 /= Fio

() Qticli.aness

- pay upto m 2 5/=

pay above s 2 o=
i

There will be no chm® in th. existiy rotcs ot spycial
' compens atory Allowances gmigeibic in rrmachial Pradeshy Nagsel-
and Nizorsm and the exigting ras of Distrub-nce allowences  ©

gamacible in spectiied oreas of V'izoreom, | ,:
S , ;
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NO. 11013/2/06-E-11(B)

At -
SOVEIMMENT OF ]NU]*.I".]I:]S'”(Y ov
FINANCE (Depertment of FExprnditure)
\g k 3
Q= - New=Delhi the 23ru September 196,

/ OFFICE MFMORANDUM

"gub + Recommendations of the Fourt Puy Conmission JDecislons -
of the Government relating to grent of Compenbstoxy(City)
L House Rent Allowances to Central GCovernment Employces. °

The undersigned is directed to say thet,consequent upen
ihe uvcislons token by the Government on the recompendations of
the Fourih Pay Commission relating to the wbove mentioned ollowancet
vide theés Ministry's Resolution No.14(1)/1c/86 dtd, 13th Scpteuber
195C, the President 1s pleased to decide that in modificution of
this FInistry .M. No.F.2(37)-E-II(B)/€4 dated 27-11.19(5 us
pmenueu from time to time for Coﬁpensetory(City) und House Rent
Allowincus to Central Covernment empldyecs shall,be edmicsible at
ithe following rates.
corPTVEoATCRY (CITY) ATLOVAKRCES

-

Pay hunge Amount of C.C.A. in class of cities
(besic pgy)- (h, p,m)

_ A -1 B-2
Beluw 44950 30 25 20
5,650 cnd_ ebove but below B.1500 45 35 20
£5,15CC anc above but Yelow .k .2000 75 50 20

¥ 2000 «nd above 100 7% - 20

Licte :- For 14 special locoliticas,where C.C.A ot the ratis upplice-
ble tc B-2 cless city are teing paie,frech orders will be issued
svperctely.
L11CUSE_RFRT_ALLOVANCE:

» Type of sccomnodation Pay range in Amount of H,R.A.payable in
‘ " to which entitled " revised scules __g.f.m .
) *‘A ' . 6f Pay for ent- A,u-1,By2 C clucs Unclass=
iﬁﬂﬂo 1i2¢ment. class ci- citles {fied
_pWY et ties, places
'/ﬂ—b X/) ! 2 3 A 5
Jafo i 750-949 150 70 20
RS e 950-1499 250 120 50
f,t,““;a\\(‘"gy at’ 1500-2799 450 220 100
' *m“‘a?”fgpﬂﬂ 2800- 2599 £00 300 150
0‘\-@:;‘5;‘3 . V‘"’;ﬂ.ﬁ.A at «bcve rates shall be paid to all ewployces (other

ihar trhose provided with Covernment owned/nhired uccomodutlon) with=-
out rijuiring them to produce rent receipts.These enployevs shall,

’4)26Q Cont” . to P.2
AA) d '

N

) MMM ’ \_
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ho.cver, be required to furniyh a certificute to the eftect then ’ N
they are Incurring eome expenﬁlture on rent/contributing towards
rent. H..A. at sbove rates shall also be ruid to Government
émp]nybes living in thelr own houses subjict to their furnicshing
certificete that they ore paying/contributing towards house or
proneérty tax or maintenance of the house,

NI, e 2

L

"3 \/// Where H.R,A, at 15 percent of puy hos been 0llowrd under

swecial orders, the same shall be piven ns admissible in A B}-1
and D 2 class cities. In mtk other ceses covered by special order ,
HNA sgall be admf-ﬁlble et the rate in C class cities., In both these

e e e e,

/‘V‘J‘\\
cases there shall be no upper pay limit for pesyment of HRA,

4, - The other condition st present aprlicable for pgrant of HEA

in cus2s of hsaring of sccomwodation and other Cetegoties shell
contlinue to Le apnlicalle,

S5e FPay for the purpose of these orders, will be 'pay' us .
defincd In F.R,9(21) (a) (1). In the case of persons who continue
to Jruw pay in the scales cf pay, which prevailed prior to 1,1.19¢6
it will include in addition to pay in the pre-revisea ¢ scules,
deaimess pny, dearness allowance, Additionul Learness Allowance,
Ad-hoc UA and Interim Relief epproiriote to that pay, adnissible
under.crders_in exlstemce on 31-12-1985,

<. These ‘ er hall be effeciive from 1-10-19864,

For ilic period from 1-1- 12‘9 to 30 9-1986, the above ello. [ 1ovince will

oo S —— et ot s

€ drawn at the existing rates “on n the nationsl pay in the pro-xx

reviged scule, :
7. \v///;:ese orders will apply to civilien employeces of the

Central Covernment belonging to Croups 'B' 'C' & 'D! only. The ax
orders i1l also apply to the Croup 'B' 'C' & 'L' civil enplioyees
paid from the Lefence Service's LCgtimetes, In regard to Arucd
Forces I'ersonnel and Railway employees, sepurate orders will be
i1ssued Ly the Ministry or Defence und Depurtment of Ruiliuyws
respectively,

e,

Tn go fur os the percons serving in the Indiw Audit und

- Acccuniu Uepurtuent are concerned this order 1ssues after consul-
- tation with the comptroller and Auditor Cencral of Indic,

9. Hld&l;Vcrsion of the order is ottuched,

-
e

' : ( Be Py Vurne )

Joln Secretury to the Covernment ¢! lndia
Te

A1) M trle: and Jepurtment of the G overnucat of Indiu «rve. s
per aistribution list, '

Copy Jorvurded, to .CLAC end UPSC etc.(hith usw.l huwber of s, .re

copies) LS per stnndurd endorsement list
. . e
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0. h.hﬂ. (1) 11015/‘1/6Cu~.11(1)/c P4, 13,101,687, recoived
fror - he hxnlstry of Stezl ~p? hincs, D ~arteent of binzs,
Naw D-lhi under thoir litar Ne. ?l 'J’I/U? -1 F dt, 11t <anu; u“yl'[l
15 {pangdas for inforradn and nulr-usary *xcuqn.

' ‘ A*'imsaﬂtw;&f{lc*r .
for Dlr»ct'r (A'rinistr: i)

Dy.N2. 51/3/88

Thc undorsiones is diyocted to rofer An Tars L oof Wy Mindstry,
Of fice hororandur. »f even nurber Sate 19.2.57 ragas u‘l(,_ntl‘*l-
Givarneant ersloyecs bzlon” hm 13 Grouw'E TEYTACY and 'BY and ak
var*. 1 ~f O.h. of 2ven nurber <ate 22, w1907 roonrling ceaml
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Dilginal Application No. 46 of 19w
Dgle of cidor @ (his the 26Lh doy cf Novamber 1993,

Shri 5, agua, Vice=Chalgman

Shrl Gub, Sooglylne, lsmber (Aaministrative)

Sbhri 1, Lopdun ho and fortysix(46) olhors,
Group ‘Y & 'D' amployaus posted in tho
ultice of the ujrector, ' '
Gealongical Survey of India,
Uporation Banipur=lagaland, Disapur,
Uistrlicl Kohime, Hageland cews Applicunts
By Advocuto Shrb ML Trikhe
' - Vursus-
1. Unton of 1ndia, throujh thae secr:luryy
Lo the Savopnment ol Todin,
Minlstry of Stooel and Fitnes,
Dopartmont of Minas, Nou Calbi
2, The bDiractor Genaral, Geological Suryly

of Indls, 27, Jauaharlal Nehru Road,
Calcutta: 701 013 S

v, The bapuly Wiinclor Sannyal, Gﬂd\nqicnf
Survay of India, Harth Cast aglon,

e Asho Kutir, Laltumkhrah, Shilleny=793703

4. The Director, 52o0logicoel Survey of Indis,
Qperatlon flani pur-Nagaland, Dimapur. .. eslf@opondant s

By Advocata Shri S Ali, Sr. C.G.2.Ce end
thri “.K. ChOUdhury. Addl. C.h oE‘ L.
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Thay clufe that Nagaland fulls withio 'O claws cliuy

for tho purposo of WA and Componnatton ta Tiou ol WA,

2, U s an admittod Facl ti.

tha yospondenl Dfirectorete aro o

sccommpdation tn N

govaernmaent decommodation,

3.

submitsa that U was establichiad vida
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1a Livil Appoal N0.2705/9) bl liagulend in

submissicns aro not disputod Ly leavicd St.

)
&

.2 .19l

w 1 {
Coerea 30

—grantead by vailous civrculars wnd ol iice msncrandu.

My Trikhe yoad out the soelovant CFfico Momoiuida,  1hooy

Mr S, All, Wo have parusod thoe duinnwiis ond o.oers

en rCcsﬁniuwd

Gyl canta

b el




i~

}
Y
(=

aa B cluss citios Lo goneral vido our Judguont aind

e e e

vidog detud 31,10, UUU in J A.NU.QZ(L)/UU v wth
D it .
tho Supromy Courl vrder datod 10,2,1998 in ;ivil Hppiel

Ho,o2795 of 1991, This Lolnyg Lthu ostobliivhug position,

u2? hold that Lhd applicants woro ontitled Lo HRA uL Lhu

—— e

rato-of V43 on thalr poy from 1574 ty Suit ombor 1906,
e——

. SO S

and thegagftorp, on flat ratu basis group ui,aly uxth
N e

ey NUVESRUEUIPIR A
~

ulfact frum 1 10 1906 puraunnt to Ofriru Nemornn”(m

Se—— - -

o, 1\013/2/"(-L 11(0) dutnd Nuu Dg;’i tha 23rd Soplonbur

S ——e s R

P906 Lusuud by tho fialstry of financo, Lovaranunt of

indis (Annexure A/7),

a, hELar tho Fixation ¢f ths URA onellut coto

banla groupuisaly the Governmoent of Iodis further-granted
cumpoansation to ﬁtoup A, B, C ong b nmpldyuun So lbuu of
tunt 100 accomnocetion uith effect from 1,.7,1907 vide

Govurnmueal of Lodia, Uialstry of | faanca, Dupartmant of -
Lxpunditure J.M. No,W1015/4/86-C . 1i{bj/67 datod 13,311,1987

which roeads as folloua:—

" The unvaralgned s directadg to rafur
to pura 1 of this Ministry's Gffico
Manorendum of @ven number, dutod 19,2,1637,
rejarding Central Govornmaat omployaus
bulonging to Croupe *'8Y, 'C' and '0' and
alsn para 1 of O M, of ﬂvun aumbor, datod
22.9.3907, rugarding Contrul Govoerimant
employces belonging to Group *A' on the
subject noted abova and Lo say that conso-
quant upon fixation of flat rate of licsnco
fan for rasldontial sccomundation under
Cantral Covernmant all nvar the country
vide Ministry of Urban Development
(Diractorate of Estetes)'s 0.M, No 12035/
(1)/95-Pol. 11 (vol.111) (i), dated 7.8,1597,
the Prosident is planted Lo decida that
Contral GCovernment employeas bulonging to
Groups *A', 'B', 'C* anc 'O uorking in

varinus classitiod cltioa and unclocsifiod
pluced will ba entltled to cgmpensstion in

1o ant-freoc Aygcommodation as under -

\VA//i) kmount chargecd as licence fes for
woveramant Accammodation as Fixued
io tewms of Mindstry of Urban
S Vovelopment {UViructcorace of
Cotutes) s nbovd mantionce 0.M.
dated 7,8,15u7; nnd\
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[ ! ' i \\‘\
rtﬂrn ’“?VTCI CONCHiﬁfONq TO DEFENCE CIVILIANS AN
) Ll Q“n VLY DEPINEL 5 00T /R 2AS \”

TR copy of cOvt of India, Min nf Def letter No B/37269/AG/PS 3 -
(a)/16)/u (r

e/ grvth1) dated 31 Jan 95 is fud herewith for your
inﬁo and ne c01 ary,Bctin: Licase.. ’ , . o

. "‘ ,~ . [ . ’ }
TS ! AN
e Lecpab B,
. g (D! Obhrat)

i R Major

Preooa e S DAAG !
Malr/#, - ‘ , Lor COS

—-— ,.. - ~ - e ew e e qy‘ -Q - e e e e e e T T ek mm s M e v e wm W e we e ‘

C py oi GbOVu quoted 1e+ter. .
. . ” ¢

: AN UAS ALUE

. \ , e .:‘

'}1 \//T Al di*ﬁc*ed o refﬂr to para 13 of Govt lutrgr No 37269/AG/
Po3(a)/D(Fay/services) dated 13.1.1994 and to convey the sanction of
*hc Presiaent to *he ¢O¢Igy1ng_£1uld serviceeos Conchsolons to Fw”eage
Av1 LD W\ tined Ficld Arem; chd b‘udulnd I-m1d Aroan

QOV(— ﬂ)untiontzd leticr’:
"W...J—fr

“'i) ‘ Defence. vail{%g_gmplgx%gﬂ_ﬁ erving in the newly defined
h2 4 FiCld AWC—OH 1nue o ng_\i@Lth‘_gpnCLﬁwn‘ B
o *Tﬁﬁi*?a*cd inTArnexure -'C' -t vi letter No A/2283L/AG/PS 3
A ETATEE o (Pay/ Servicug) dated 25.1.1564, Uajcnge401vlllan
P4 TeETloy et s SCrVIRG LA ewly de ;lnodligdliled Ficld Areas will
BRR ‘7¢nfﬁnnr*1m~b®"bxtunuca"}hc concessiong e pumgrateﬂ ‘1 fopx B_
i b‘fﬁwﬁ‘lﬁﬁ?ﬁ“ﬁ?ﬂﬂ/m/““(b)ﬂ% -6/2 /h (Pay/Cervives)
datad 2 49643, - v fi“_' o

(Jj) In: ﬂdd&tlﬂn to abova, the Défence. Javlliﬂn em'L7‘ S. ' ;hiﬂ'
1 l

'\y-v

€2

;walnam'ly dafine ‘F';L Jd Areay Ll fludif,'l.e(l el

‘Arcas will be entiftled 1o paviaent of Specinl. uOJangu<07y

;(hgvolc Luvqlit,lﬂéllowancu caxd other” allowhncvﬂ 88 uH“LJ°1’1°_
ﬂ“T%xmr

A LoTDETEn e gaw per-the. c_\Lsi}LnL Jnatruvtg’onq i‘f"*ue(l
3~,g by ™t MInIn[rj xrom time 10 time , LT e

- -.WM__” e AT
. l R B Y

19}. fhuog‘oxdcrs w111 TOMG into IUPLC wefl 15t Ap 11 Qj. ——

.—-—f-’"

e ; “his dasves with Ahe. conuurrenoe of" Fincnee nLviaion ‘of thia A'ﬁﬂf"
winivide their U0 No . (|)/8)wAG(1h~PA) dated 9.1.1995. R S
L ’ | o T N
Yours raithfully, L

Sd/- XX XX X
S | (L.t 1luanga)
‘;}}QdGP,SQCrsturJ to. the uovt of India
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OFFICE OF THE C.2+ % UDALAL VAL, VL G NAT I 1T
Part.1.00. NoO. @1 Dated 9.L5.90.

Sub:;~ Field So;vic Concussicns to Detence Civilians
serving in ti..o nevily daiined Fiold Arcas.
N o v s s e + J O
qut. of Tndia, Minlstr of Doronce Mow Delhil lottoer
NOS-B/J?ZOQ/N]/PS3(a)/165/D/ZP“y)/Survicus) datod 31, 1,95 and
B/3726Q/ﬁG/P83(a)/730/D(Pwy/$;'ViC3b) dated 17.4.95 nro
roproduced bolow for inf .cmacion - pouassary action.

Ploas: acknowlidye racoipt.

Datcdzljc Ly

No.Pay/01§}XL_ —~ . 5r.%.0.  (Pay)
T

Distributions~
a) All sub-olfices i \s par stand.rd List.

B). All scction 1n AL O. :
c) Spare | k\ _ ,\//'
SI‘. . ";O-QPGY)

.—.—-——.-—--——-.—..—.._..-. - o e e ema e = e e e S S — e ema ae e =

I am Gir:cted to r.lor to para 13 éf'Covt.klettor No.37269/N%/"

‘P53(a)/D(Pay/Sorvicos) dated 12.1.1994 and to convey the

sanction of the President to the folloviing Ficld Service
concuessions to Defence civiliaas in the novily defined Frodia
AT@as QN Medified Field ‘rear 2S dofined in Lhe above mentionaed
lottexs-- : -

////(1).D¢fonc: civilian ocmployces serving in the newly

- dofinod Field Arcas will coatinue to oe oxtended the

concossions cnuntrate d in Aancxure 'C' to Govt,lceoter
NQ.A/09584/ﬂG/P53(q)/QV—S/D(Pny)Survicus) datod 25.1.19064
Defence Civilian anployees sarving in nowly detined
Modi fivd Fiold XxapFnygary Aroas viill continue to oo extended é
the concessions an.aoratud in Appendix 'RY to Govti.lcetuor
NQ.A/25761/AG/PSS(b)/146—3/2/D(Pny/50rvices) dated 2nd
‘March, 1968, _ ' . -
(ii) I, audition o above, tho nefence Civilian cimployeos
sorvin in tho nevly doiined Fi- id Arca s ana Piodifi0G
Field Arcas will be cptitled to payment of specinl
corioenuatory (Rwante Locelity) Allowancoe nd other
Aol ey o as o NI AN I tc)_De!}nwcc.x“]vlid‘xns 1y et e
oNiuTing Lastructiioan Lot I  TETE S E RV SR VAN (R

Lo Lir-. \/

N . . .-
5. Trose orders will. conme inte for:ze w.c.ole Ist Anril, 90,

3, This lgdues vl the concurtence of nance 1) Vibion of
uoLsthonasloy Vauy Mg bt bikd pa.wgaj/nwmmagsﬂﬁwﬁi 14y keertd
(.‘). ‘ . 1\/\-'b .

'Sd/—

(L.T. Tluanya)

! *95%1&4 ] UnGuer secretary to thJ'HQVOrhmont
Y l&ﬂéﬁ% of 1,,dia.
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RESTRICTED

B No.8/37299/\G/P53(a)/730/0(91y/53rv1cq)
o Goveram-nt of Indig

i : ' itndstry ol D._fonco

Mow Dellid, the 17Uh Loril, 1995,

COARIGEN UL -

The tollovin: ncaent inoaads e this jiiniscry s
letter Mo.3/37269/ ¢ /ps3( )/ 185/D(y/5 rvices) dated
31.1.1995, rocgaraing Fiocld S:pvice Concussions to Dofenco

) Civilians sirviag ia tlho acvly dolingt Tleld A easse
' Ppara 1(15) may Ye dalotod ANC sUusiiiuted as uador .-

_"The Defenc. Cavilion aadioy -ag, S2IV1ING in tha

ac.ly defined modificd Fiols \ieas,will continuc

to be :ntitlod to thu S L Taensatory (Remote
(%Locwlity) xllowance and otlicr allowancoas as admis§idl
A to Defence Civi i1ars, as hit'crtoforc,under erasting
: instructions is .ued by this [inistry from time ts tino.
Howaever, in respoct of Defunco Civilians Qi loyed
in the nawly dofined Fj:ld fress, soacial comdonsator
(Roinote Locality) All vionce oa - other allowancues ar.
not concurrsntly adinissipblo alonguith Field sorvico.

e . A .

o 2. © This corrig.nium issuss Wit tha concurr.ncou of the
- Financo Divisinn/Ni <t this bty v thoire 1.D.M0.388/; .
dat()d 50‘1‘-1995.

i . ‘ YA Lol Rfully

(L.T.Tlumngn) ‘
Uador Socs Lary to Lho oyt o] Iniia
Tele: 3012739)

o

L To

S
AN ews

The Chief of the' \rmy Staff
. i M.:w D\thi

o

- Copy to:.
%S per list attachoed.
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4 Govornmont of Iotia : %
EY Ministry of laicnco
mew Lelhi - 110 019

Datedl toe 13th anwary 1904
N
To "
RAATN
) . s—
The Chlef of the Army Salffr¥ N -
A "

Sub 3 Field Service concessions tu Army Feérsonnel
Inslementatica of the TeComuendation of tha
4th Centra) "2y Commissian,

Sir,

I am directed to SAy wnat tie 4th Centra) ray Commission
in Fara 26,98 of tholr Heport, has rocomnended that tho
axloting Classification of aress for the grant of field service
conciusilons and the Concassions admissiple in field areas to
Arved Porces puecsonnel should be reveiowed LYy the Govt, The
strugture of fie]d Service concessions has since woon reviewac,
I am directed -to Convey exzislansyhsuceineo the sanction ¢f the
Prosident te Liplementation of the followina decisivns taken in
this regard in so fare as the offrs andg bersonnel oelow of ficer
Lank of srmy iacluding aLry nostal servicao) are concerned,

2. ctessificativg 0f _ATwis. At procont field arsas are
Glass{F{od intohfthF"tiﬁbgf Wacly, Full Field, codified Fiold
and iy roved Moditicd Mg ATEAS,  The are-s in wiich fiojd
SBUTVICH Concussionsg are adamlasible have boan To=dofinad,
Horvallor, fleld arcas WALl Bu Classiried ag Fleld aitwas a5,
Moddiied rField aless only,

2.7 Pre-roquisites £ p Clasy,

< /PN 84 Arga as Fleld Area yan
woditiod Flald area wil)

[
PR a.Ol-)LQ""‘J §o

Field ALed,  Fiald Araa
sanEa U AL

Q4 L5 an avea whero troops are

ditployod aear bl borders o prerational requilrements and
Wnere lmsinence of hestilitics ang asscclated risk of 1ife
Gxists, Troops in such aceas aroe located for raasons of
Lo.erational considorations ujone Aad ary pot Living 1in
Conlonmwnts,

is an area Wik D@
T detloyed in susport of Combat €chelons/Lroaps
6 an vperaticna) Ssoort role, Uegree of optrational
Yraciness 1is £llghtly lower tnan that in Field Area,
Though sustained Surveil!’snce Continues, : :

9 0 e . vt ey

e 1 ' N R I . i L
L L2 g "1_‘:.‘1(: A (SRR _\;_‘k (o J,‘)d "‘i(?ld AR EE
5

2.3 Tho details 0f newly dotinad Flled aArsas

and ‘odified ield
Areas are contained in Appond:cos Avis o

Leectivel Y.
2.4 Altarlafion’ ]f any’ 1}\6 }1(‘](.1/“0(:,11?19(1 /

notified iy Lhe  Governownt ol [adia

{rom Limo to Lire,
Con::rj.s v e o0 4 o?/,"'

RESTHICTED
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. 2,0 Argay Classified ag field are

a8 dnd lodified Fleld Areag
Will be rvviewed every three‘years. -The review pfoCess wil)
Commence one Year in advance of the ¢o

. letion of three yoars,
3.1 Coicussions, - ngg}ugxnﬁglowancg. Pers. nnel Seérving in
A Fleld arcas and modified ficlg arcas will bpe 6lligible to the ,
‘ o grant of Compensatory field areas allowance angd Comd>e¢nsatory
foe modified area allowance. r_spactively. .
?% 3.2 The ratos of the Qllowances are given below {=
it , '
% T Waik. B e v —
P ‘ fleld area allowance Compensatory
i mocified
2] , filed area
i _ allce
,gi In Rs Py Tn s 0y
o Yo Lt Col & abovey h _ L) 375
£ 2 Lt cor(re) » Ha 3 895 350
3. Captain | 820 325
= 4. 2 Lt/Lt 780 300
#4105, Jcos includigg Hony 650 225
'g@ e Comnisioned Olfrs
W 6.  Havildar 450 175
e, Sep/Uk including - 375 50
Aﬁé _ 8rsiwhnile NCg (E;
B __*‘_.__*m.~~_*____u~**~_,_,__“w — ——

3.3 The~cond1tions. Governing ihe

3 grant of Comuernsatory filaeg
Ataa allce™ d modified fiold are

2 allce in the case of Offrg
will b2 ag follows ;-

Admissibilitg of Compensatory field area allce apd
Gy Compensatory mody lad field area allce wil}l Coamenc. “ryym the
O date on wilch an Qffr arrives in [iglg area/modifiag field area
LT °n being posted to g unit/Formatiyn field area Subject o the
T following C¢XCeptions ;-

S Excquﬁiggg. An QErir ian g Abseul (rom o figld aiea/
F L modifieq f1eld area 1n 4ny one or moru of the followting circum.
Y stancesg Shall he eligible fop comensatory fiolc apes all-wance/
e comaensqtory modliried field area allowance.

(1) ror a miximum peried of

——

0 davs i

(a) Whea vlacwu un the $1CK isit‘p:ovinﬂh that
immédiately on the

¢Xuiry of the P2rlod on the siclk

N list, ho returns to ap dLed ot wWiich the Allowances is

- adinissible,

i (L) ¥hen ¢y, “ausad leave

B ' (¢) While op transit trom one fiel: area/iodified
"y field area to another,
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. (11) For 2 maxioum pezt.d i 3 moaths, wWhile on lemporayy
// . duty subject to the Fulfilwent of the -ollowing conditions :-
_f\ (a) The officer Continues to be horne ¢n the strength
oi tiae Unit/Formation in the vield/inodiried {ikly area,
(b) The cfficur in wne ocdinary ccurse roturns to
duty to & guxk rield/m.dified fielc area (not necessary/
the one from which he went) on ternination of the
temporary duty,
' (¢) The perico of ao e 3 5spent wholiy o duty,
NOTE : Cowgansatory field arca allowance/compansatory
_ modified field area allowance will not be admi-~

sivle to ofiicers holding posts elsewnore whe
. Proceed on tempo:ary duty froi fleld/roudified
o ' fleld area,.
o 3,3.2. Come;nsatory field
= fleld area allowance
chrcumstances ;-

area ullownces/conpensatory -wdified
$ will not be admissible in t-e folleowing

i (a) When an officer is absent from the filed area/modified
T fleld «.sa on Aan:2al leeve or sick leave or any other leave
by Exgepr casual leave,

o)

?@ (b) +hen an officer frowm a reace area is especially

g appointed to officiate in a vacancy of less than 3 months
s duration if the crmanent incumoent continues te iraw the
g? Congensatcery field area allcas/CQmpenaatury mouitis. fileld
ﬁ‘ area allces under the excestiors mentioned abovs,

A .

- NOTE

AT

e

Compensat,ry field ~rea allce/compensatory modified
[ield area allces will not ke adalssible 1n acdition
allce, farwyfm ferelgn allce,
Compensatory dally vllece for s I ving ex-TIndia,

3.4 The coditions for the drawal of comoensariyr tory field
area allce and modiffed field area allce in Ehs 2333 ot
JCOs/OR including NCs(&) will o Lhe sanc as givea in Fara 1
of aniexure A to this dinlstry's letter wo A/C384/AG/233(a)/

L 97-5/D(Pay/services) dited 25-1-64 as amended,

!£4.1 Adinissibilit

Yo Thessy rates o allowances will e adinissible
to 1w .

- (a) ~oersonnel serving in vvtaghaeats, Units and ians in
N areas mantlonec In Aprendices A 2 R.

(b) sersonnel of Notnnas Ssounlity Toros a0 lovad wr th Jatt
Whose perscanel are eligible for the gegnt of thuse
Conc#ssions, :

4.2 Lists of Fmns/Units which are in field ar.a of modified

R field area and are 2ligible to Ffiald spvica Cngassions will be
T ‘notifled by che Coxns Comnander to I'AOSs concarnad quarterly ia
fox the QE jtay, Aug Bov aod Ben yvery Yoo by Lhe 1uth 58 Lio

S mUNLL subsequent to - the closc of the gaurter,
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{ 4,3 Qther concensions : Uther conccsslons 1n king al grisant
/ admissible in full rield areas as per details givan in Annexure
A to the Ministry's lettoer No A/02%84/AG/rS3(a)/97/s/D(pay/

’ Jervicns) dated 25-1-64, as amanded w 1l continues Lo deo
admissipble in the nawly d=fined fie¢)ld areas as glv2n in Appx
,/ﬁ A Lo this letter, Similarly, the concessions admissible in
- Modlfled fiela areas a: ner d2tails given in Asovendix A to
this Ministry's lotter No A/25701/AG/i33(b)/140-3/2/0(pay/
Sarvicos) dated 2,73,65 a, anendsd will be adumissaoile in che
modiried fleld areas as over asendix 3 tn this latier,

S. Thrae allowances will, howsveu, 0t ve aduissivle to -

‘ (a) Static formaticns/Units =g, MLbkitary rarms, W8S,
- tecruitiayg Office, [raining Centres & istavl,shements,

. (b) WCC Jirecturates and 'lails,
!

,} (¢) TA Units unless gwovodied,

(d) decord ¢rfices ani sumilar Establishements.

5.1 High altidude/Jncon :2nlal Climate Allowance, Pecsonaal
s3rving in Field areas whic. ar2 situatéd atb, & helyht of $000ft
and above including uncongenial ciimate areas welow hoight of 9
9000 £t will be entitled to High Altitude/ . ncongenial climate
allowanCe, A lowsr rate would be applicable for areas «X with
an altitude of 9000 ft tc¢ 13,000 tt and higher rats [or arsas
above 13,000 1 {oxcludidy Siacren)., The <“-talls Y 4hese |
areas a.e g.ven in Apx S, 1.e rates of Hiyh Altitade/Uncon- 3
genclal alamate allce ave given as under g-—

3|

€1 Mo Rank CalZI{Teight from “at I1 (ilights .
g 9000 {t to 15000 it ¢ aave D000 ft
incl uviacongential (excluting
Climate arsas u2low siachen)
: heights ¢y 9000 Tt _ o _
1, Lt Col & adove Yo . 600
2, Lt Tol (TS) & ia) 350 25
3., Caprain ‘ 230 375
4, 2Lt/Lt %22 2C0 X 300
' 5, JCus, incl Hony 180 270
a Ccommisioned offrs ’
§
t 6, Hevildar - 140 210
Y 7.  Sep/Nk Including 100 150
erstwhile NC(E)
< 5.2 High Altitude/Unconqenlal climate allowance 1411 bhe
Vv admissivle in addition to tho coupensatery field arca allce
#% . and othui concessions Ln kind A
% -
| g}i . ‘ ’%/2;4 _ - Contd,...3/-
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A - dthar conditians joveralag the arant of high altitude/
ngﬁngggaai éiimagg aiiogan e as gigen in this Ministry's letter
No ¥,.69/3/75/D(Pay/Services) uated 28,2,76, as a.ended 411 Conw
tinue to e annlicable,

6,1, Slachan Allowmnco, Personnwl soLvin, Ln 5i chon Glacial aroa
owill ke eIfGIDIO XSO TENT grauat of Siachon allownnce at the following
/' onhanced ratug i

(a) Oxiicers - B, 1,000/~ D
, (b) JC‘OS/OH . - e 5}00//_ Sy

6,2, Siachen allowancus will o2 admissib)le in adaition ta COIM*¢'NGAw
tory field area allowances ut not witn hivh altidude Unconsienial
clamate allowance, .Qther conditions 3o SoTalayg agrant of Slachen
allowanc asv containad in this Hinistoyts letter No 1 (?)/21/D (ray/
- §orvices) dated 01 May 91 will continu. G, b aoelicablo,

B N Consveuwncial Gffects 3 0f "rs/JCOe/0OR who have bezn allowed

- to raetaln fanlly aclommouatio: at tha last duty station as on the a
date of issu: of these orders 2nd whs on issue of these orders will
Cease to ge entitled to retain such accommodation ma3y Coatinue to
ratain the accomnodation till such time ss marricd accoqrnodation at
the present wuty station is madn Available, Alv.rnqcivaly, their
famllics may e allowed to move to a selected vlace or rusidence/

home at Governwent expense, 7 they so choose, in acco:sdarze with
existing insiructions,

7.2, Psrsonnel of formations/Units who will nol be elininle to
the grant ¢f Tield service Concésslons, consequwnt uson the forma—
tion/Unit being outside - the nawly verlnzd concesgional arcas will
be govern2d Py normal conditisns 2. licahlo in peace arza for all

purposes,
8, Concesslons cn Attachm ot
.f%% (u) yndividunl&/pﬁtd‘h..nts‘:row ronfUnire not sevved by
R those orvers but who are att ciod

Tov onerational ;uruoses to
foruvatlions or %wj units “raving vhe field wervic : cenrrssions
will 10 the attachinant 1s f-r Joss than tws woes s, e entitled
noo Lhy concessions ot ro ot adablssivle und.r -ara 6 of
Ann<xuce A to this Ministry's letter No #02534/AG/PS3(a) /978,
S£D (Pay/Services) dt 25,1,64 as amonded,

(b) - [f the attachment is ror two weeks or more, the allce
le; compensatory Flold ares -Llcu/Cancnsato:y modi fled Id
airea allce under these ord:i. as also the concessions as
applicable as por orders referced to in para 8 (a) above be
admisc<ible, ' ‘

e !(c) No cash TA/DA_Will e admissiole 1in cithar case,

9¢1s Date of Effact

Thase orders will come Lnte force wlth effect
from 1st April 1993
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9.0, Consequent upen the comin: lnto focte of Lhe revised

ordors, the follovwlny monu tary ailowaac s ill stund cithdrawn
from 1,4.93 excuept ia cases revecrrad .o in ara 11,2, below 3=

’

(a) puchal adlion altaw e oo Ty RO wimtonihbe tox

oililceds,

(p) Suparaticn “’\ovlﬁc‘ of 1. 140/- 4 admissiple for

Oifrs,

i (¢) Specia] comoansatory (ficld) allowance ranging from

o ' s, 53 to s, 23 0 adalssiole *or JCOs/OR Lacl HC(E),

£

” 10, Upeclad comensator _qtg LoCJl‘ Y al)owance, This
allce RICH TS ot preson dm1 1 Ta vo”ya{ d Tis1d aroas/
neace ail-as on the clvillan paltre 1Y o stan . withdrawn
but wet 1zl Feb 1994,

- et \.jystment% c Tae ollc s oatlennd in pdru Y,T above
drawn L the indivi.usls Cuﬁﬁuul”\ yFrar 1st Anrpit, 1093 will
bc ad justoed against Luu Com.onodtary Tleld 4rca a.. la? and

o **uiory modifi.d [i=ld ar2m ailee, 17 sumlssiosl ., und i
-theoo orJid2rs,

. 11,24 here, howevir, ar L ‘iviouel has cecowme disentitled to
any munetary allce conveuudnt upon chiange dn the clavsification
of ar:a, no recovery will be asde of the monetary wllce already
orelted af oy ao lndloLowdoxdouh Cxisting ordlts wpte the dnte

, of dusuu of this lelaesi,

12, The 2xistirng ordoers on the sunjeot of Fi~1d service

. ] : J

Pt concessions will stenu modifi.d to toe extend indileated adbove,

" su, The concesclons te b Ldmdssitie te dzrence Shvlllans
G2 g Ln Lho acgly don il - LTLO ALRASs w.il e aceiried
QU"JJ.HL ] V
14, Sultable adminstrative iosetorciicns fav. Lmpliawntatlen of

: hese OJ““IS Wili e Lssucd o whz afoy 'hixs, wnoznas Otation:

T dith J30A,

: 12, T s Lshues wtih‘t‘; LongusTnrone of nuv«e Divisien

; oo this Ainistry's vide i.<ir U0 Mo 5"\’“»~ﬁ; -ra) dated
1?01 7/‘ .

‘ ~l"-_ .0 s {"\l“uhlul .‘/’

o SG/= xR K X X %X

WA Kot
(Unoer Sscy to the Govt of Inalia)

T ol Y

e

e e et



nCTED el g %

»

——Qﬁéﬁi Appendix *A' to Govt of India

- Ministry of Defence letter No
37269/AG/PS 3(a)/90/D(Pay/Services)
dated 13 Jon 94

(Refers to Para 2,3)

LIST OF FIbll) ANEAS

1.

EASTEAN COMMAND

(a) Arunachal Pradesh

(i) Tirap and Changlang Districts,

(11) All arvas North of line joining point 4448 in
LZ 4179~Nukme Dong MS 3272-Sepla MT 2969-Palin D
9213 Daparijo NA 3841 Along NL~1273-Hunl® NM 0i70

- Tawaken M[ 8136-Chi pai Bun NM 8814 all inclusive.
\v/<:;;) Manlpur ‘and Nagaland States, ' : ‘

‘Himachal Pradesh

(¢) SiEk;m $ All ar:as North and NE of line joining Phalut
LV 47 ezlng LV 7059-Mantkha LV 6160-Penlany La LW 0666
Rungll LW 1448-BP 1 in LW .453 on Indo-Bhutan llorder - all
#nclusive, B

WESTERAN_COMMAND

All arcas East of line joining Umasila
95 alpur NY 8663 Manl Karan SB 2300 -~ Pir Parbati

Pass TA 1439 . Taranda TA 2335 - Barasua Pass TA 8501 all
inclusive,

Qurkxzi CENTRAL COMMAND

Wttar Pradesh 1 ALl area Nerth and NE of iny Jolning
Barasua Baes Gangnani TG 1369- Govind Chat TG 9937-Tapevan
TH-1822-Munsiarl Ty 89BY . Relanad TGO 24606 all inclusive,

ORTHER e COMMAND

yan Range all inclusiva,

(a) Lodakh Soctor s Areas North and East of line joining
Zojila MU 3036 Baralachala NE 6679 along the great Hima)a=

(b) Valley Soctor s AlL areas west of line rininyg point
1956 e 0470 Uulmaryg 0T 310% Haushara MY 3109 &nm Hingapat
MT 2138 Landwara MT 2043 Laingyal MT 2339 Point 840% in NG

4365 Noxrth of lince Joinlng point 3403 Bunakut MT 5453 Razan:
NN 2239 Zojila all inclusive, ‘

(¢) JemapeBiourd Scctor @ ALL areas west of 1ine joining
Tlp o Chicken Necl RD 7073 Canel Junction RI) 6364 awa
Brahmane MY

33854 Foint T5B0 in NAHATO all inchusive,

YOO e e e soaewe e s

IV EO T
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(a) Rajasthan and Puniab o

Jassal, Barwmar, Jiisalmer
Rzncas, Suratgzarh, Lilger
Fazilka, Jandiala Guru,
Hussainiwala, Der
{htérnatlonal Bor

(b)  Haryang

(C) Himachal Pradssh
Narkhanda, Keylong unto t

der all

EASTERN COMMAND

(a) Assam _and Arupschal
, :

Moaa, Lholewal, Bsas,
a Baba N

Areas West 07 line jolning

» Pokharan, Udasar, ‘aha jan,

h, Jattan, ALohar, Sovindgarh,

cir Sarangwal,
anax, Laisain Zulgée upto the
inclusive,

Satrod (Hissar)

ALzzs "Wyehn of 11

joining
ield arca line/high

1ltitude line,

Prad>sh

(1) Cachar and Nort
including Silchar,

(11) All ar-as of Arunachal Prad
of River Bramaputra less Te

areas,
(b)
(c)

State of Mizoraam anc

Bagrakot LW 0113 Dardim
‘Ganga Ram Tea Estats

CENTRAL COMMAND

Areas North of line
f1auchar, Joshimath, Chame
Dharchula, Kasaulil and
all inclusiva,

joini

NORTHERN COiAvAND

(a) Valley Sector
Baramulla, Kupwara,

Pantha Chowk, Kh
the existing H:

(b) Jamau Reqion
Brahmana-di-=Bari, Jindra,
Batote, Patni Toy, Ramban
Hlgh altitude line

«
*

HESTH

11, Rudra Prayag, A
Malondra Hagar upte Internitional Border

Areas Hest of line
Drugmula, Janges,
anabal, Anantnag, Khundry
gh Altitude line 211

Arcas West of line

all inclusive,

h Cachar Dists of

Assam

esh and Assam [orth
Jour, !'isameri and field

Triosura,

Sikkim and West Bengal Areas Northwards o line
Joining Sevoke [V 9175 surdong LV 9850 Sherwani LV 9453
LY 1109 New M

CA 1377 ucto th
tleld areus line/Intornational

2l Hasimara QB 7894
e High altitude line/
Dorder all Inclusive, .

ng Uttarkashi, Karan Prayag,

skoto, Charamagad,

joining Pattan,
Hdankes, Bunyar,
~And Khru upto
inclusive,

Joining DP 19°
Sanjhi Chatt,
to the axisting

Dhansal, Katra,
and Banihal up

O‘uboobc-onu
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A . Luvius No 69 /I’\‘(. A/I’Sj
(a)/v0/i (vay/Services) dt 13 Jan94

(telers to purd B, 1)

LT Gl LG ALTUTUDE (UIB0RGETAL GLLATE) NEER
\

4 B m—y

1. TAM S AND KASTAIR = Adiva dony he {folloving 1ine veyondi=

Ceasc Fire Line Mullah crossing SN 2180 SoUTH along
Nullah to WALA junc Nit 1969 SOUTH along Nullah to NIZHINAI BAR
NI 2048 SOUTH EAST along KASHMIR /LAUAKH boundary passing through
hedghts 17573 (NN 73) 19590 (i 70) 19830 (Hi1 91) 17672 (NN 80)
FARIAGAS (No 10) soUTH wAsl alond Loundary to G WT 2490 SOUTH
along pouniary to soint 21570 (NT 2450) again along boundary
Lo GA NI 2758 EAST AND NORTH EAST along boundary to 53 NT 42069
SOUTH LAST along kountary to HAGSHULA (NT 0662) SOUTH EAST
along poundary do UMASILA (MT 6850) SCUTH and SOUTH EAST along
boundary to KANGLA JOT (NT 9420) KAZALWAN "UREZ RLGTHON, RING
PAIN AHU RING BALA ALGICN, TUTHWAL AMD TAMAIHAR BelON AND
DODA,

e QIMAJHAL PaAbLol ¢ ArCca along Lhw following line and
boyond -

along foot path and then nullah to point 1238C (MZ 0891)
along MIYAR nullah to.its junction with CHENAG at NY B663)
SGUTH EAST alonag W CHENAR to KHOKEAR (Nz 43) to RAHLA ¥
(Nz 47) and straight linc to VMANI wARAN (SE 60486) along
L Xk XX EMEXRSNEIxLEEIR PARLATI R T0 DIR DARBATIL,

3, UITad PRALSH ¢ Area alonag the follewing line and
beyong, LARSAU pass (944875) polnt 70370 (949859) HaRkSIL

-

?7385%)\KEbAHHATH (TG 55557 UADAINATIH (TG G033) 241 KUSH. AR £RH .

TH q7v0$ (excluding town 1lnmits) to JUMATWAL (TH 25729) KALANKA |

TH 5028 AILAM (TH 7423) 5:LA (IO 2893) it IYALLKH (IC 469.5) i

and area above 9000 ft in the designated ficlc arens in Arox YA! %
| ° 1

4, NEFA 1 Atea along the followina line ~nd beyond i- *

Solat 14600 (M5 2881) to SEMGE NZONG {0s 2088) MTAY (.
6777) SALPMG (4T 1379) LA;HN“ (4T 2239) Kﬁgwéwzﬂ(ué 4552{ (8
NYARIN (MO 7925) to 8th mile stone (One ZIBC NYA'I' Road) 8 th
mila stone (on UAPORIJO ~ LINMCKING ROAD) poyom Rk (.4T 9379) -
2nd mile $&one north of YARE (P 9575) DOSTNG (NL 3592) DA'ROH
(NE 16208) AHINKOLIN (NF 8844) KHONLI (NG 2401) GURUCON (NN
4%92) LAFON (N# 7579) HAY.LIANG (' 0199) CHCHANY (11 9943)
KAPHU (107 0125) point 6400 (N1 1402) YIJAVRATZAR [ 7 106%)

5,  SIKKLA
. Morth and North East of tne line runnie; frow soint 15785
%lN 963 soint 10140 (LT 17) polnt 10405 (LT 38 ) ocint 9010

LT &k 45) Maia Junctinn (LT 95373) ¢AD LTHEM AR
0030 (LT 064) ! iMO(LT w791 oint

3 ) cer oyt . '
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veNt tidhiyalya
\dul Jbe Gen o=t i1 Gry 4 1c1v)a

(2)

Adjutant Gencral oy« oy
Acmy Headgumet ry
o O tht 110 o1

16729/0rg 4(Civ)(d) 2% AT D4
Headyuarters @Q}/
. . oy
South.rn Command “ \
Easturn Command

western Command .

Central' Command
Northern Command

FICLU SCRVIC: COLCESSESNG TO C ILIAN. A LD /

LoaNe SerVICE ESTIUATS TINL. T s

I S ZTACYSD IN LYEU OF CHIATAT ST

1. Cn the basis of the fcurt:n ¢ n¥ral pay commi:ision
riCommendation, the existing classificaticn of artcas for
grant of field survice concesslons buas been rovie o recaontly,
vide Min o/ Def lettcr No ©7:.69/AF/PS 3(a)00/D(Pay/Servicis)
dt 13 Jan 94, Sciae of the COnCGSSLuﬁg/CCmﬂenSGtOXy allce.
‘have also beun revised in res.act ol sevslog parsonal,  as
PeX tie ibid Govt ord:r !:old ar a4 amt atil Le Chancifiva
as field areas and modi(ic. 14:14 ar s Gl Ye  ihn cerails
of newly defined fiold ar.as . nadicd o tleld o 3¢ cone
tain.d in Appx 'A' ani 'pe Fuspectively Lo this letler,

. It 18 propouzd to extend th s Concessions wo Defence
ElYlllQﬂ!_QﬂplQYQQ.lQNSQF_fiq}dmgfgﬂg;§§~jha~_§g£150>iue Ly
stde—with services personiel under siimdlar cennilions in the

glven ar as, They ar. alsg required to mve in €7 fho bordsc

areas and also serve in J.nse jurgles risking thvir 1ives for
p-Iforming duti s assignce to Lhem, T T

3. The following proposals for oncessions/at Lo -unces to
defence civilians posted 11 thes¢ zroay have Laor “rTos0sel to
““An of Def for considerati.n :-

(a) Defence civilians S2LVEn g ba Ll i are i and mo e
fiod field arces to we eliglvli. te th grant ¢ “{.1<
area allces an. compaensatory mo .4{i ¢ Viedl Aliceaes
respectivel: at the fellowing rutes .

W W A W W W W W e -

]Udtv.‘ of IR B /Y SR BN B “tltd'-’ ;f

tield avoa Cony: modlie
allcas fleu fleld
. : are +llece
Saaﬁﬁﬁ!'ﬂ%ﬁﬁiﬁ% W iy & uwmmlmmﬂmu-‘-..‘““‘
For Pay upto 900/~ por mout" e ITS = e b B
For pay exceediny ks, 900/- lir, 450/~ M T3 170 /a0y
but not exceeding B, 1500/-9M
- For pay exceeding B, 1500/~PM e 650/ =DM Wit T /=P

but not exceeding B, 2300/-Pn
For pay exceeding &,230 /-PuM TS0 /- L. 3G0/ ~PM

B
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but not exceeding B, 5000/-PM | |

For pay exceeding B, 3000/-PM s, 97%/~PM Bs, 325/-PM

\]
(b) The special comp :nsatory alloce such as Hlll Compensa-
tory and winter allces, Bad claimate alices >tc not bo be
addition to thils allowances,

(¢) The other concessions in kin: at P'r sunt adnissibl

in full fleld areas as per details given in Annexure 'C' to
"Min of Bef OM No A 02584/AG/PS-3(a)?97—$D (Pay/Services) dt
25 Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld ar:a listed at a»>>x
'B* to this letter,

(d) The above mentioned allowances will not be admissibl.c
to 1=~ . '

(1) Static formation/units eg, military forms, MES,
Recruiting offico, Y.aining cuntres and «stablishments,

(11) NCC Directorates and Units,
(111)TA units unless embodied,
(1v) Record office ar. similar estaplishments,

4, High altitude/Uncongenial climate allce Civillans serving
in field areas which area situated as a height of 9000 ft and
above including uncongenial climate areas below the height cf
9000 ft to be entitled, ¥ak The details of these axvas are qgiven
in Aopx 'C' to this letter, The rates of High Altitude/Unconge-
nial climate allowances are given as under :-

Pay Cat -I (Height from Cat-II
9000 ft to 15000 (Height
ft incl uncongenial above

_ climate areas of 15000 ft
/ 9000 ft excl
Siachen)
For pay not exceeding B, 950/~ Bs, 100/-PM Rs, 150/=PM
For pay exceedin, B,950/-Pi! Bs, 140/~PM £, 210/-FM
but not axceeding &,2300/-PM | ST TETU I '
For pay exceeding K, 1500/~Pn Is, 180/~PM Rs,270/-PM
but not exceeding £,3000/-PM
For pay exceedin, Bg,3000/~PM Bs, 300/-PM ks, 325 /=PM

o oo o o o R ER WP s P me Mp Gu P UE W WP eGP Se W WE W W e @ e g " W o= we w

The Hiih AltitudegUncongenial climate allowance to be
admissible in addition to the field compensatory allowances
and other concession in kind,

% Command Headquarters are requested to «xamine the above
proposal submitted ti Ministry of Defence and given their comments
/views, Annual financial implication on tho above proposal may
please be worked out separately in reéspect of rfield allce modi-
fied fleld area allce and High altitude/Uncon enial climate

allce and pm furnsihed to this Heacquarters li. it by 20 May ¢4,

(sd/= x x x x ~x )
(Promod Ji Saxena)
’&4&5{ SCSO
Dir. ctor (wi')
Org ¢ (Civ)(d) -
f for Adjutant Gen:ral
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Civil Sult Yo, 203/09

5!’@“ Sakhu Semy and 0847 .

o - Vorsus = :
| Union of India’ and’ 4 othara‘
‘Z’Z /ﬂ, )/ P ‘ , . "”‘ H..,:.
. Tnis casa has baen {1l¢d by Plaintiff who sre numboring
847, The Plaintiff aro 2il civilian employeoas v~ - ‘g under

—*-~L37 Workt Engineox Aroa C/o 99 A.?,0, under tho Minintty

- vtarr 11y,

A7 W\ ﬂ“’\bf quonco and aras posted {n the Ststo of Nagaland,. The.

P

. ?-w/' e Pléln\&ff clato that being clvilian employess under the

e Ministyy of j@fﬁuy@. Governaent ¢f India, thay are enti-

tled tq certaln fres concessions and other allwdnncoe as

~

. poc Goyarnmont of Trdis, Ministry of Defance lottaxr No.
“\' | Y 4/5/ps,3(3)197-S/D(P:y/5nrv1co) dated 2%th Jan.
S 'tff: ;ﬁAf Freo concessions and “acilitices 2ve granted to the

== “civilien emnloyeos postsd in fleld crations, The nuid
. .facilitios are. nontiono‘ in AMNDXURE-*A® to the plaipt.
' ye cutfhe plaintif!a also clzim that besides tho Freo Fleld"
‘1gol0‘L‘h Concessions, the Gavorn*ox; of India elso granted apac1al-
| Duty Allo~vance and agocial Cornansatory {Remolo Iocalxty)
g Allovanca vide Jov rrmant of Indi: Yintctry of Dafanco

vt L9y, letter no.4(19)/8f (CivaY) dated 11-C1-1934 which {3 -
d lJ )' '

}' / AhpFXUIE- Exhibit - «4 and Coverrment of Indls, ’inistry
. \(""’of Finance (Depart at of Cxpenditura) OM. Yo, gnou/g/

Lo "‘v“ ‘Gbu} IV dated 23~ 12995 wintch is ANV L C=Exhiibit-D-5,
\ . . A\ .

”,cmnmw‘ mTha House Rent All .snc2 wes also granted by the Governe
L ' ~ ment of Indla, Mr stry of Finsnco {Department of Expon~
~diture) 0.M. No,11013/24-E,11(3) dated 23-9~86 which 13

AMVEXUREDw Syt o itePel, Tha Dlointfify clalm that thesa

allewances ware grantes oy the Goverement of Indla to
the Cévilian E:?lzyed 56

(5]

: <

such they ara entitlad LQ be

eho vhsence of ony epocific and cloar
ordaere freey the Govarn-ant of Indis, these all

ald tha seme ond v
P

-t

cAaAncey can
Wi Acvaa

2o The wlalontlffs clalm that the
eald dafundant Ns.% hae witout any epacific dnstructions
or orcurs {rom tha Coverarant of Irdla has with-hold tho
pagment wl Lh seld dlleccacey wyonii dettecs o /i 1L/
F/3l3/l Corne TmlleldLT wbaen Lo AITEUR = Ea B h DAL T 1
Ghorun Brip Ko, (247399 cated 20-00-07 which le ANHEXUA ..
Fofyhinii-Pw8; lotter Yo, 7/ /M/1i-1170E/Corx datad 19-01~83

‘ - 3 . ’ l'
ls% : : , Coarti.ee Sh e

. . . v e, o
Aot b withenald Ly othe defendens Nogh who L
Accounts Cfficor, Shilians
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see 2 eus "‘m“—@é‘ﬂwm ' »(;\

whitch 19 Al uii-t=txh i bit=V=91 1u115r No.PAY/LL/B,
313/1 dated O>--(r7-- 1989 which ¢ ATIEYURE-H-Exhibit-
P-10 irom 01-03-6Y, Since thoro §5 no specific ins-

tructions or ordurs of the Soveroe-nt ol India not

1o pay or wich-held tho patd alleo.niau, thoe plalntify

C¢lilm that the deiendent %o hez no authority to with-

hold %the payment of the said allcwances to tha plaint-
{ffg. Tho plaintifis thoreforoa claimg for tho follow=-
ing rtullofs 1=

T(a)\‘ A decreo to tho effaect that ihe plaintlf(s are

' entitled to all the tollow ‘ing allowances as
aduissible and granted by tho Govaernment of
3 India.

) (1) SPESLAL DUTY ALLCIANSE « 2o pour Government

“MV . of Indix,"lni try of Dufonce No. 4(19)/03/

R 5(Civo1) dated 11-01-04 with effect from
2 Varch,1935. o '

spy (41) SPISIAL CCW._»,RTO"(?EMDTE LOCALITY)

ALLOXANCE - as per Government of India,

¥intstry of Finance (Department of Exp-

\ﬁ*l enditura) O.¥.No,20014/9/86-E IV dated v

230916, .
(141) HOUSE #0MT ALLGRANCE - aw por Government

"u“dn of In¢ -, Minlstry of Finenca {Dapartment

g of €x diture) 0.3, %, 11013/2/66/E~11(D)
e

dated  -C9-E5, :
(b) A dacroo to the effact that tho defendanty to

with arro: se '

(c) .~ Cost of the Sutt.

(d) Any other rolief or raliefs which the Hon'ble
Court cdasm T4t and propir,

The defendents nzve also filed thelx viritten
statemaent. The stand takan by tha dofendents is that since
the plalntifis are onjoying Fror Field Concassions, thoy
are not cntitled to clainm the other zllevancss, Tho

aafondonte in Pors d of tholy W lloan

Stavemant has
siated that the plaintlff sy por Gavernment of India,
Mindatry of Dafanc: letter s, 4(19)/83/D(Cov~1) dated

11e0L=34 which L2 OO T T e wen dn Tnet

hnh“!v “l"‘\'""“hl‘i' pore ke Ly e "'r's‘ } v e g i‘i‘}“ e \{.i.x“l‘ll-\‘veﬁ"* T(Hﬂ

%&%%ly | @ | contdse3/-
Xeﬂ/ﬁﬂ% |
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ouarsg was sueoprsd ua Lt was cluriciad by COA Patna vide
lettor Huﬂﬂﬂﬁbﬁﬂ“7d/11 Galad 100 10, wihiich 1o axhle
Lived by the doosmdents oo hlllt-D-O. The dofondents
srnca that sinco who clarlffcaticn has boon made by tho
COA Patna vide tholr letter doted 19-04-86, the plain-
tiffs ar» not ¢nvitled to tho other allowences sinco they
are in vecaipt of the Froo Figld Sapvicae Concossions
Tho dofondants nowe 4n pare 7 el the written stutement
have also donied tha€ the plaintiffs zervice condition
ara not tho sa=a as thoso other Central Government Em-
,/ '\“:*pi0ye0s. Tha centention of the dofendents is that the
o ,1x1n%i €o oavey pob cntitled to clain the other allo-
wances. granted oy the Gowvernmont of Irddia since thay
ary enjOW1"q ¢ne Free Flold Service Concesaions and |
thelr cldin 1¢ abgolutely »iseles:t and unfounded,

Aftor gelno throush the plaint and tho VWritten
 wcsvamant, Lo Court fvargd Gy ocony sy E4 l6SU0s, Tho
Ve plafni i€ oxaningd caly cap witnocs, plaintiff No.l
Sekhu Semy who was also crossexanipoed by thio defondonts,
e Jdéyondants cuomtned wwo witnesson who wore ¢lso Cross
gianined Uy tna poodniffe, Afiir clesing the ovidonzo
W, _ of. both tha neril - wnd 2iter exhibiting the documonts
i M) - of both tho parti tho ¢

‘.
o
f.

. 8 3s ordoered for fho final

rd ¢ .

/ c,}:f]) s:qumont whic! wa o bo heard on 15-11-94, Tho ‘Counsols
“Both thie pov s wors also dirocted to (il writton

'\pﬂlGUﬂeﬂtu L0 Lus: the Court,
¢ vad\
Lo U On 1%=11-94 s dey of the final argument of the
' vw.ew ' cote, tho counyel T tho plaintiéis Shri K, Horuno
produced and trcu  © to tho notico of this Court, throo
Judgmant of tiy C oiral Adaintotrstive Tribunal, Guwahatl

gench, wharelr the Tribunal ordercd that thoe threa all-

ovancos ‘ .
(a) Spoc*al Coepansatory (Rlezote yocallty) Allowances
(b) Spacial Duty Allorancos 3

(c) ”CUSﬂ Hont Allozancas
granted by tho Governzant of India vide C.th (19)83/0
(Civ-1) dated 11-0l=9% which was :ubchuantly coverac
/ by «',')‘aanQ»n\..«)l"/i()/ Ewl‘/,’fpﬂll(f’i] dated Olel%=086 and
no, 11013/?/25/2.11(3) gt TheU05 are admissibla

o the petlilenoy &50 enviile: 59 tha same bn tha absenc

contde .4 /=
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of any order or instruction {com the )ovelnmnnt of

India and the said allowxances srae payalle with ‘af foct
from tha dato of onforcing tho roviuad pay scala of
1935, Thada Lhres Sudqements are rosorted in Original
Applicacion Nogde ot 1989, Jrigtned App)icition No, 40(G)
of 1949 and Criginnl & _',:lication Yo.H0 of ]_9(39 dacided
on 29-02.94, The suafd cpprlicaticens wore {filed by Shri
D.3.50nay and 143 others — vorsus - Tha Unton of India

.

and sthors. The said petizlenwrs are Civillon Eaployeas

TR
’;7 .A.:‘..‘J. (4/') ;}(\oaago

‘ﬁ ‘counsel {or tho pleintiifs, Shel 1 %Yeruvno has
drawn ihp avoovician o7 this Court hieow-t Lhe coid three

3

'
[+

nl oot ine Garrcison Caginooar,

PR

[ S
Ay - A -

1o

JudGeninis snd gl ol plaantidfe in this
prosonss sult Mo.os ¢f 1937 ero eleo Civilian  Ewployone
unyntfzhn Mintestoy of Doefenco and similsrly placed in
the” Ly positieon Lo that of the wovitioners of tho sald
ST jutdganont o

LI WS

AL nTder o) Ghe Sovoeramant

Gi s L Aol o Jho s ol

'y
t

¢

LU Yo, 2N of L9adn
ayroaienu sem2 oo lavolved oo tho lhroo judqanﬁnts of
Cotvel, roterred by him, Tho Councel Yor thoe plaintiffs,

(,

nas clao drnay e stientien ¢f thic Court thot the rog-
pondon s ol 2 ol Doan tine thise. Q.A.i, Judguaent rorarcod
Ly he Cuw'ui;u deccndante 2o, 3 and oo A CuSe No, 293 of
1948 zleng with the Area Accounts Oificer, Shillong as

dofandant MNa.9 a2 2uch thy cemo Sudgemant 1s binding

upon taex with refovence (o9 tho present case No,29 of

t 1936, The Ceunuel Jurthor su;dkttu:'ihct since the copse
!

{s & covared cose, this ‘Dlo Covrt nmay also pass its
judgawont draw the decres in teres of thoe sald three
Judgarznt of the Goatral Adaintotratlive Tribunal, Suwahatd
dencli, .

efendunty Shrd E,Y,nonthungd
alco wubmits tnhat {n view ¢f the said throa judgaments
it ¢ a covdred coue 23 ek ho has no submisclons to.

mero on bhg judgor onts el b cooo Lo bona O

L~Q~Jo.,) )~)

ol 1903, howover, n wboy ol sty fonl) of *uaine Uo,
A1) 008 (CEve L) datad LL-01=" whizh {1z Exhibit~P-4, the
L osubzslte that thoso emplaoyecs

Counsal for tinoe defondan
r

who ate exempt f axvdll ot b eligible for

({»% COH[(!...S/—-
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this Spacial Quty A llerance as guch thiz Mon'ble Court
should pass an ordor to this oeifact.

Tha Counscl for tho plaintiffc rebutted this submie
csions on the grourd that his lssue ls not relevant at
all and not an fssee vifere thie Court, 1t {s furthor
submitted that the 1984 ordac has bz2an supsrcndod by the
1966 ordor 2% such whatevar {nstructlons ara contained in
the instructions O, %o,20014/16/85 E-IV/E-11(B) dated
01~12-88 and C.¥. *6.11013/2/36-%,11(3) dated 25-09-36
w@ill Lo acted upon. In ylew of Lniﬁ, tna submissions mado
by the Counsel for the dafendanis £haat thosa woo 8Le ax=

.pLQd fren Incenme Tax are nct elijible Yor the said alle

HANCT 1oq“ roz hold any greund, The Counsael for tho plﬁ-
{ntiff zubaits that in Colsinel fpplicalion No.4B and 49
of 1909, the {lce “amorandum Yo, 20C14/L6/E-IV/E.11(B)
datod Cl=l12-E9 wias issuvacd to 872 %W.Ll.9,, vwhile tho-samo
Q.1 o.?LULd/)/ A8 YV date?d 23-02-85 was issued to the
137 serks Lnglruar, Cnly 4ha datos ani vyear arev difforent

-

but the othar fiqures a2ad czntcents are the same in both

o AhetDifice ”eno:anéuv, The date and Tigures in D4, No,

110137/2/36.12(B) dated 25-C3=25 {n hoih tho ceses are
thoe sana,

~

I hevo pesrd Soth the counsels for the Qartins.
After goirg throuch the said judgerments of the Contral
Administrstive Tribunal, OGuwehati Zanch in Uriginal Appe
iicagp Mo, 4L, 49 and 50 of 1959 placod baofore mn, which
19 Jut on rocord <nd after going thr ough the caso records
:;d tho docurdntsyiled by tho porties, I am of the view
that tha proscnt casoe Yo,23L of 1930 13 8 covared cagse

as admitted by both tho coungel ’or the parties and as
stated hefora tha Cour?,

03D ER

-

In view ¢f whzt has b2en stated above I do horeby

corder as (ellonys e

/

() In terrs of the jude~ents $n Variginel Appllcotion
tes 42, and €6 of 1933, 1 decree thet the plantifs
sre entitlad b -
cird Temmanzeiory \Meoata Loenlity) ﬂllowancg s

11#Lﬂ5{>éaz' . Con?d..S/-
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" presonco of the y;:tias

granted vide C.V. Yo.20014/9/86-E-IV datad
23-CG9-85 with effoct frox the dato of enforcing
tha tavised pay ¢f 1995,

(b) In tarms of the,judqment'of Ori{ginal Application

: Y0.5C of 1387, 1 decreo that the plaintiffs are
ant{itled to the !lousa Hent Allowance as qranted
wvido O.M, 110,11013/2/34/E~11(1D) dated 29-07-N4
%iﬁh affact ‘rom the recomrendatinn nf the Forth
sz Corafssion at the ratas as admiaciblo in |
fﬂﬁgal:nd. ‘

ALl the defendants 2ze 2éracztad <o pay the Specinl
Duty Allewarca, Lreciz) Campensateory (emste Loculity)
Allowang: ard Hausa Rare Allowzrco to the AT 'Eivht
hundrod and farcty aeven)

vl

Plofnti e Mcee rarer zrn
4
Mlistoed and attoehed wieh anic &

gemert within a peciod
of twa menihs foom ¢he dete ¢ tecalpt of thie judgement.
and ordear

(9

Mo order €or cost ‘e rrde an! pertloz 4o Yaar their
oHn GNSts,

,'\\3

. Thu ludgamant {s prencunced znd daliverwsd in

f

ot

Cersified c¢opy of this judgement and order may
bo mado avallable %o both tho parties,

S4/- L, Sosang Jomir,
Doputy Conmiahinnnr(judtcial)
legaland, Uimarur.
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AHATI BENCH AT GUWAHATI

2 QEEB\SB N

Filed by

{MD. S AU . e
Guwabau Bench, wuWwadati

n_the gaftei‘ of =
'0.A No 275/95 o =
Shri Babulal Balmiki and 03 others §

= Vs =
Union of India and others
- And -

In the matter of :-

Written statements submitted by

the Respondents No 1 & 2

WRITTEN STATEMENTS

The humble Réspondents submit their

written statements as follows $-

1.. © That with regards to statement made in paragraphs
1 to 6.1 in the application, the respondents have

no comments,

2. That with regards to statements made in paragraph
6.2.in the application, the respondents beg to state

that all the applicants have resident of North Eastern

"region. They have not been transferred from out side

of North Eastern regions The respondents further

 beg to state that the applicant No.1 Shri Babulal Balmiki

has been serving as Safaiwala and applicant No,2

Shri Supratish Sarkar, Valveman has been posted out to

GE 872 EWS, C/O 99 APO on 17 Oct 1994,

.Contdocao2/-
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The applicants No.3 and 4 are the wives of deceased ?
Late Tila Dhari, Valvemanamd Late Ajit Sukla Badya,
SKVGde-II, respectively,

3. That with regards to statement made in paragraph
6.3 in the application, the respondents beg to state

that they have no comments,

4, That with régards to statement made in paragraph

6.4 (1) in the application, the respondents beg to

state that the petitioners are not entitled for Special
Duty Allowance (SDA) as they are locals of North Eastern

region,

Se Tﬁat with regards to statement made in paragraph

644 (ii).in the application regardingvHouse Rent Allowance
the respondents beg to state that the respondents No. 2
i.e Garrison Engineer 868 EWS catered for single rent

free accommodation, But the applicants are not staying

in single zrent free accdmmodation and?guch as per their
desiour they have been allowed to construct temporary

houses on Defence land providing electricity and water

on free of costs, And as such they are not entitled to

House rent allowance.

6. That with regards to statements made in paragraph
6.4 (iii) in the application, the respondents beg to
state that all the petitioners have been provided with
field service concessions as per Govt of India, Min of
Defence letter No A/O2584/AG/PS—3/97/D(Pay/Services)
dated 25 Jan 64 (Annexure R-1) and as such they are not

entitled to SCA (RL) and FSC as per Govt of India, Min of
‘Defence corrigendum No B/37269/AG/PS~3(a)/730/D (Pay/

‘services) dated 17 Apr 95 (Annexure R-2)

Contdgg L) .3/‘-
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7.‘ That with regards to statements made in paragraph
‘Fm6.4 (iv) in the application the respondents beg to

state that, applicanté have already drawing field

service concessions and as such they are not entitled

to draw any others field service coéncessions vide Min of

Defence corrigendum No B/37259/AG/PS~3(a)/730/D (Pay/

Services) dt 17 Apr 95,

8. That with regards to statement made in paragraph
6.5 inbthe application the respondents beg to state
that, as stated above the applicants have not entitled

to SDA, HRA, SCA (RL) and FsC.

9. That with regards to statements made in paragraph 6.6
in the application, the respondents beg to state that the
applicant are not having all India Transfer liability and .

as such they are not entitled to SDA,

10. That with regards to statements made in paragraph 6.7
‘ ihuthe application, the respondents beg to state that they
~are not entitled the benefits prayed for and as such they

‘have not been paid,

1o That with regards to statements made in paragraph
6.8 andV6,9_in_the‘application, the respondents beg to

state that they have no comments,

12. That with regards to statements made in pa&agraph

6.10 in the application, the respondents beg to state that
they being a local and serving in North Eastern Region

and have no all IndiavTransfer liability, staying in Govt
‘land and drawing field service concessions and as such they
are not entitled_tovany of the reliefs prayed for,

[

Contd...-4/-
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13. That with regards to statements made in paragraph
7 (i) to (iv) in the application, the respondents beg
to state that the applicant have not entitled to SDA,
HRA, |SCA (RL) and FSC and as such the application is

liable to be dismissed,

14, | That with regards to statements made in paragraphs
8.1 to 8.6 in the application regarding grounds and legal
provisions, the respondents beg to state that non of the

grounds is maintainable in law as well as in facts and

"as such the application is liable to be dismissed,

15 That with regards tovstatements-made in paragranhs
9 to |13 in the anplicétion, the'reSpondents beg to state

that |[they have no comments,

16, | That with respondents submits that the application

has no merits and as such thé same is liable to be

dismissed,

VERIFICATION

I, Major Navin Mohan, Garrison Engineer, C/O 99 APO
do hereby solemnly declare thaﬁ the statements made

above are true to my knowledge, belief and informations.

And I sign this verification on this 1% th

day of February 1996 at Dimapur..

Garrison Engineer
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NIREE A ( v .. ... .to thé Govt of India, Min of Def
oL o ’ . letter No A/02584/Ag/p55(a)/97,5/y
- " L e D)Pav/Sfrvlcws dated 23 Jan 54(}
{
_CONCﬁSSiDN_ADMISSIBLE_TO CIVILIAIL. PALL FHOM pRrp o=
. SERVICE ESTIMATES INCLUDING CIVILIANM EVWPLOYED IN LIZU
~ COMBATANTS AND NEs{E) BOTH POSTED AT LOCALLY AECRUITED

S, - /CQPY/ s DHooexue- R-1 '

(a). TFree rations on scale apnlle 4 La - oabat-ubs of (ha
Arvmy or Atc Foeayg an the gre o R NI

: (b) _Free tented/BasSha accommodation ant connccted sareices
S SO to the extent feasiblé, , .. '

’ B i .

(¢) Free clothing on minimum os-~nhLia) se-le of Aroy personne
ul AL Lhe corps Comnander/ACC An C AV e Lo Commnntd considere
the issue of such clothing essenti 1 lor operational reasons,

- <. ‘ ‘ Lo -«J/v o
(d) Free“remlttanceqqf'fqmlly allotments,
o (e) Freo ﬂédicél'trehtment‘an* haaplbal “tanatment,
" /(£f) - Wound/injury. of. family pension of cratuity under Chapter
XXXVIII, @SRsox AL, 157/57/AF1 20/58, as the case may be, op
compensation under the Workman's compensation Act whore
- spplicaile,. ‘ I '

” (¢4) 2 Poatage freeffaicas lettas por Lndlviau.l per veek,
N " '.V. '- , ’ ‘: r v.‘ .-',"; . .. ”‘:.m' .'.l /\ ° ' ) . |
(h) _Remittance within: India lirmits of money orders and Indian.
, ~Postal orders free ofcommission upto the maximum value :
' ‘of f5.' 50/- per ‘month per indivicual,
' (1) Retention of Family accommodiilon allotee by Covesn ent
- § the old duty station.on payment of norumal rent, It the
e ,accnmmOQatidﬁurefgined‘tqvbé alloted to anciher entitlad
T personnel for exigencles of, servic.:, the families nay be

shifted %o alternative-acfommodalinn “holicr apnropriats or
inferior La Lhe Status Of Lha Tnivioa Yy o e L
.-~ ~HNote :"1, . Dearness allowance will continue to Lz adiiscinle
. B . in fUl]_o : ‘o

e

AR . 2. The concession in (i) above is applicable only in

-, respect of accommodation held by the Ministry of Defence.
R .+ Seperate orders will-follow in respect of Belonging
LA © " 7 to the Ministry of ."E &R, .

- b
b i
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No: B/J?ng/ \()/PSJ(-’))/730/0()"’\‘//._;._['\/1(,“ ‘

'[%i"ﬁ?;foE, T GOV‘rnm.nL of Inulu’ ' )
r,r '_Y.’-b.! 'ﬂv- <-,l' ' . . ,lni tr\i )‘ _) f\_f\c- 4{

taw Bollid, tho 1740, ,oril, 1975,
 COMIGENU: L .‘

‘ ' -—-_I- . d o < e o«
e e 1h (OllﬂUln' arasaunt 1s uﬂd' thas jdnisery 5 C-
g kelier Mo 3/ 51262/ /PSJ( Y/ 1857wy 'rv1c~s) dated =
§ 3NA 999, lwﬂ“rdinq Fy old s irvicy uoncwgdionh to Nulunca
KR ,:Civill ans survlnn in tha acovly d;fin.ﬂ fluld Aqsaeng~
‘Para 1(_1)_) .nal-b.o dal. 0 nfll.."':\.\u_gt uted as ungarY

A L "The Defen Savilica m)L){:)S *rvxng in Lh
;f~j¢_.g,'i/nu' y dO;Lﬂ’J n:dlilvd Field swvos,will cantinue
S g Lo e intltlad Lo U Soree b 3'm1unnnL0rY (Mmoo
e ﬂ}Loch;ty)A\quunnce and othor “llowancas as odimrssinl
b+ T to pefonco Givatars, as hitl.ertoforcyundor exusting
L e o instructions 1s'.ued by this | inistry, from time L9 tine.
1) Hawéver, in-rospoct of Defuncc Civili hs* vinployed
AN tha nawly dofined Fiold nrnuD,SUOClal cutnrnsatury
(Renoto Lecallty) Alloinnco eny other allowancus ar
1 not concurrqntlv adinissinle Lﬂﬁ““lt” riold D'rViC'-

A A bt e, e bt b e - R
i g S s 0 oo T

. 2‘ B T"Aﬂll“‘ Ol‘rlg nnum 1 SU“"\ ‘li o the toncurr nct, of theé :
o Iin‘\n(«l) Divi oi\‘ﬂ/'\" £ this HHIL civ v tha ir 1. f).'lf.!- JUO/J .
wdatod B, 199%,

: ndl
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S Under Secs tary to Lhe “iswvtesi Insin
T Toltor 3012799) -
Aeﬁfv"'5f,., Tho Chief of the ery StﬁffJ"'f‘.“’” v
aro o Maw Delhi L Y
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